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J&K Pollution Control Committee
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pee

Winter office: November-April
Parivesh Bhawan, Gladni,
Transport Nagar, Narwal,
Jammu. (J&K) 180006.
Ph. Fax. 0191-2-176925

Summer Office: May-October
Sheikh-ul-Alam Campus,
Behind Govt, Silk Factory,
Rajbagh, Srinagar (J&K) 190008
Ph. Fax. 019-1-2311165.

Email: membersecretaryjkspcb@gmail.com

The Consultant (Judicial),
Hon'ble National Green Tribunal,
New Delhi.

Date:- fJ1-11-2021.

Sub:- Factual and Action Taken Report submitted by Committee constituted vide Hon'ble NGT
order dt. 30-06-2021 in OA 137/2021 titled 'Arti Sharma (Sarpanch) Vis State of Jammu
and Kashmir'.

Ref:- Hon'ble NGT order dt. 30-06-2021 in OA 137/2021.

Sir,

In compliance to Hon'ble NGT order dt. 30-06-2021 in OA no. 137/2021 titled 'Arti Sharma

(Sarpanch) VIs State of Jammu and Kashmir', kindly find enclosed herewith Factual and Action

Taken Report submitted by the Committee constituted by the Hon'ble Tribunal.

The compliance report may kindly be placed before the Hon'ble NGT for consideration please.

Yours faithfully,
Encl:- Report (08 pages)

along with Annexure
(AI-Al2, BI-Bll & CI-C3)

n (B.M. Sharma) IFS
~ Member Secretary
/ 0IJ J&K PCC, Jammu
/



Report of the Committee constituted by Hon'ble National Green Tribunal in matter of
Arti Sharma (Sarpanch) VIs Union Territory of J&K and Others in O.A. 137 I 2021

Ref NGTorder dated 30-06-2021 in o.A. 137/2021

Brief Background:

In light of the grievance made by the petitioner before the Hon'ble NGT against

the operation of stone crushers namely MIs Diamond Stone Crusher, VPO Saranoo,

Tehsil and District Rajouri and Mis Shanker Stone Crusher, VPO Saranoo,

Rajouri for alleged violation of environmental norms, Hon'ble NGT vide its order

dated 30-06-2021 was pleased to issue the following directions:

"Accordingly, we direct ajoint Committee of CPCB, State PCB and

District Magistrate, Rajouri to look into the above grievances and

ascertain the extent of non-compliances.

Based on such verification, the statutory regulators may take action

to prevent further damage to the environment and assess and recover

compensation for the past violations. The compensation may cover not

only the cost of mined material but also the cost of restoration and

ecological services forgone forever, with element of deterrence. The

guidelines laid down by the CPCB in this regard may be followed. The

CPCB and State PCB will be the nodal agency for coordination and

compliance. Factual and action taken report in the matter may be

furnished to this Tribunal before the next date bye-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF / OCR Support

PDF and not in the form of Image PDF with a copy to the operation of

stone crushers for their response, if any. The Report may inter-alia

indicate the status of compliance of siting guidelines for Crushers, CTE

granted by PCB, consistency of the license granted with the District

Survey Report and Replenishment studies, the extent ofboulders.

Listfor further consideration on 10-11-2021."
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In compliance with the directions of the Hon'ble NGT referred to above, the

following committee members visited the stone crushers on 08-10-2021 :

1) SheSuneel Dave, Addl. Director, CPCB, Chandigarh.

2) SheSat Paul, Regional Director JKPCC Jammu.

3) She Pawan Parihar, ADDC Rajouri (Representing District Magistrate

Rajouri)

(A) Status of Stone Crusher Mis Diamond Stone Crusher:

i) Legal position: Mis Diamond Stone Crusher has been granted Consent to

Establish (Fresh) by JKPCB vide no. 828 of 2010 dated 11.10.2010 (Annexure­

AI) and Consent to Operate (Fresh) vide no. 616 of 2011 dated 15.07.2011

(Annexure-A2) and valid Consent to Operate (Renewal) granted vide no.

PCC/Digital/21062089647 of 2021 dated 28.06.2021 valid upto June 2022

(Annexure-A3). The stone crusher has also obtained NOC from Deputy

Commissioner Rajouri dated 14-03-2018 (Annexure-A4) and License from the

Department of Geology and Mining dated 18-05-2018 (Annexure-AS),

Registration with Industries Department vide dated 09-09-2010 (Annexure-A6).

ii)Siting Criteria: J&K Pollution Control Board (now Committee) has notified

siting criteria for stone crusher in the year 2004 (Annexure-A7). As per the

inspection report, the unit meets the siting criteria as verified by PCB officials at

the time of establishment of the unit in 2010. Copy of Inspection report (Sch-II)

at the time of grant of Consent to Establish (Fresh) is enclosed as (Annexure­

AS).

iii) Compliance Status: The stone crusher is engaged in the production of crushed

stone aggregates & sand using water floating technology for separation of

products and has provided the requisite Pollution Control Devices and Pollution

Control Measures as stipulated in the Consent to Operate (Renewal) dated 28-06-

2021.
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The status ofPCDs is as follows:

1 Dust Containment cum Suppression system for

the equipment.

Provided / installed.

2 Construction of wind breaking wall. Provided but

inadequate.

3 Construction of metalled roads within the

prermses.

Semi-metalled /

provided.

4 Regular cleaning and wetting of the ground

within the premises.

Unit not found

operational, hence could

not be ascertained.

5 Growing of a green belt (Broad leave trees in

three rows) along the periphery.

Provided but

inadequate.

6

value at a distance of 40 meters from a permissible limits as per

controlled isolated as well as from a unit SMR submitted by the

located in a cluster should be less than 600 unit from MoEF

mgs/NM3• The measurements are to be recognized Lab as per

conducted at least twice a month for all the 12 J&K PCB norms.

The suspended particulate matter contribution

months in a year.

Reported within

7 All the dust emitting points like jaw / roller
crushers, screeners / classifiers shall be
properly enclosed / covered.

Enclosed/Covered

8 Conveyor belts shall be interlocked with the
crushing operation.

Found interlocked.

9 The water spray system shall be interlocked
with the crushing operation.

Found interlocked but

needs augmentation.

10 Annual health survey of the workers
permanently employed by the unit holder shall

N.A.
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be conducted.
11 Regular water spray shall be carried out at all Unit not found m

dust emitting points, boundaries and on road. operation, hence could

not be verified

(Photographs of PCDs

enclosed as Annexure-

A9.

Further, in addition to above, the unit is using surface water as well as

Ground water for its operation in washing purpose and discharging into the

adjoining river (Manawar Tawi). Since, the unit was not found in operation,

however, the committee observed that the discharge drain of the unit was found

clogged with silt indicating inadequate treatment imparted on discharge. The unit

holder has not produced the requisite permission to extract ground water using

borewell.

iv) Status of Environment Clearance and Mining: As per EIA Notification 2006,

Environment Clearance is not required for stone crushers. With respect to mining,

it is noted that the said stone crusher had been obtaining raw material from a legal

source upto year 2019 when ban was imposed by J&K PCB on mining activities

from blocks without e-auction. Details of Royalty/Government Receipt (G.R)

deposited with the department of Geology and Mining are enclosed as Annexure­

AlO. However, subsequent to the imposition of ban on mining by J&K PCB, the

unit was found indulging in illegal mining by District Mineral Officer and

accordingly a total penalty of Rs. 7,41,250/- was imposed on the unit which has

been deposited by the unit (copy ofDMO Rajouri's dated 05-11-21 is enclosed as

Annexure- All and copy of the G.Rs are enclosed as Annexure-A12.

(B) Status of Stone Crusher M/s Shanker Stone Crusher:

v) Legal position: Mis Shankar Stone Crusher has been granted Consent to

Establish (Fresh) by JKPCB vide no. 83 of 2009 dated 24.04.2009 (Annexure-

Bl) and Consent to Operate (Fresh) vide no. 731 of 2009 dated 14.12.2009
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(Annexure-B2) and valid Consent to Operate (Renewal) granted vide no.

PCCIDigital/21062004812 of 2021 dated 03.06.2021, valid upto May 2022

(Annexure-B3). The stone crusher has also obtained NOC from Deputy

Commissioner Rajouri dated 27-02-2018 (Annexure-B4) and License from the

Department of Geology and Mining dated 17-07-2018 (Annexure-B5),

Registration with Industries Department vide dated 24-04-2010 (Annexure-B6).

vi) Siting Criteria: J&K Pollution Control Board (now Committee) has

notified siting criteria for stone crusher in the year 2004 (Annexure-B7). As per

the inspection report, the unit meets the siting criteria as verified by PCB officials

at the time of establishment of the unit in 2009. Copy of Inspection report

(Schedule-II) at the time of grant of Consent to Establish (Fresh) is enclosed as

(Annexure-B8).

vii) Compliance Status: The stone crusher is engaged in the production of crushed

stone aggregates and sand using water floating technology for separation of

products and has provided the requisite Pollution Control Devices and Pollution

Control Measures as stipulated in the Consent to Operate (Renewal) order dated

03.06.2021. The status ofPCDs is as follows:

1 Dust Containment cum Suppression system for Provided I installed.

the equipment.

2 Construction of wind breaking wall. Provided but

inadequate.

3 Construction of metalled roads within the Semi-metalled I

premises. provided.

4 Regular cleaning and wetting of the ground Unit not found

within the premises. operational, hence could

not be ascertained.

Provided but5 Growing of a green belt (Broad leave trees in
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6

B9.

three rows) along the periphery. inadequate.

The suspended particulate matter contribution Reported within

value at a distance of 40 meters from a permissible limits as per

controlled isolated as well as from a unit SMR submitted by the

located in a cluster should be less than 600

mgs/NM3• The measurements are to be

conducted at least twice a month for all the 12

unit fromMoEF

recognized Lab as per

J&K PCB norms.

months in a year.

7 All the dust emitting points like jaw / roller Enclosed.

crushers, screeners / classifiers shall be

properly enclosed / covered.

8 Conveyor belts shall be interlocked with the Found interlocked.

crushing operation.

9 The water spray system shall be interlocked Found interlocked but

with the crushing operation. needs augmentation.

10 Annual health survey of the workers

permanently employed by the unit holder shall

be conducted.

11 Regular water spray shall be carried out at all Unit not found In

dust emitting points, boundaries and on road. operation, hence could

not be verified

(Photographs of PCDs

enclosed as Annexure-

Further, in addition to above, the unit is using surface water as well as

Ground water for its operation in washing purpose and discharging into the

adjoining river (Manawar Tawi). Since, the unit was not found in operation,

however, the committee observed that the discharge drain of the unit was found

clogged with silt indicating inadequate treatment imparted on discharge.
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viii) Status of Environment Clearance and Mining: As per EIA Notification 2006,

Environment Clearance is not required for stone crushers w.r.t. mining, it is

noted that the said stone crusher has been obtaining raw material from a legal

source upto year 2019 when Ban was imposed by J&K PCB on mining activities

from blocks without e-auction. Details of Royalty/Government Receipt

deposited with the department of Geology and Mining are enclosed as

Annexure-BI0. However, subsequent to the imposition ban on mining by J&K

PCB, the unit was found indulging in illegal mining by District Mineral Officer

and accordingly a total penalty of Rs. 17,500/- was imposed on the unit which

has been deposited by the unit (copy of DMO Rajouri's dated 05-11-21 is

enclosed as Annexure-All and copy of the GRs are enclosed as Annexure­

B11.)

Action Taken:

1) For the illegal mining done by the unit, a penalty of Rs. 7,41,250/- has been

imposed on Mis Diamond Stone Crusher and the same has been realized. Further,

a penalty of Rs. 17,500/- has been imposed on Mis Shanker Stone Crusher and the

same has been realized.

2) District Magistrate Rajouri has also imposed a fine of Rs. 7.00 Crores on Mis

Diamond Stone Crusher for use of heavy machinery for mining purpose and

lowering of water table (copy of the District Magistrate Rajouri's order dated 21-

08-2021 is enclosed as Annexure-Cl. However, the said order of District

Magistrate Rajouri has been stayed by Hon'ble High Court of J&K vide order

dated 02-09-2021 in WPC No. 1795/2021 (Annexure-C2).

Recommendations:

In view of the deficiencies observed in thepollution control devices referred to

in para-A (iii) and para-B (vii), the committee is of the opinion that more time is

required to assess / estimate the environmental compensation on account of such

deficiencies causing environmental pollution. As such, it is prayed that more time

mayplease be granted for the same.
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It is also pertinent to mention that the District Magistrate, Rajouri has filed an

independent (separate) report vide his report dated 08-11-2021 (Copy enclosed as

Annexure-C3 )

tlJlt.'/t'lII" '}..O').\
Sun~-$e,
Addl. Director,

CPCB, Chandigarh

o c;- • II.J,o ~ \

aul,IFS
Regional Director,
J&K PCC, Jammu
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IX, Goud Huu~e f.;c'cping 1)1'"l' I ices sh,,11 be "dupled h) Ihe eilbrepreneur



--
x . It shall be till' rc s p o u s i b i l it y (lithe' c u r re p rc n e u r t o ensure (hat

fro rn t h e -u rro u n d i n g u re a s due t o p o l l ut i o n caused by the u n it .

-

-

XI. lh e e n t rc p rc n e u r should a p p l y (1) days in advance for
expiry the d a t c o f t h i s Consent o rdc r.

x ii, The en t rc p r en e u r sh a l l 1101 op e rat e tlt e HOlle crusher
co nse u t 10 op e rat e fresh.

xi i i. /11 case of vi o l a t i o u of the u b o v e me ut io n e d
Co 11/p lai II I I Ii L' (' 0nseIII .,.Ii a" h t' II'i t h d r(/11'11.-

To

Mis Dj a m o n d Slone Crusher
ViII age S a ran 0 0 Raj 0 II r i . -

CliP) t·) li,e

.I d 111l11l1 1'0 rill 1'0 r III at io 11.

i n lo rm a t ion and necessary- -to Off'i c , 1",11 d

-

.I,U;Il}fU uhlr.:«« i'l/nn"/! j;llUl"dJl. (,'JUt/IIi /rtlll"'/I(II"/ \i1.':.~tll'. {\{{IIru!.} .. launn u r/)h_).j-'()I)_)

'.;-":';',',11 L/I!i't'\\ \lJ,'lf,i,-,:/, 1i1:!11('i/IJI/ll',\ I~'II U.f.'</: 1ft -Inu, I ~/0\'( ,\,U luctor» \nll<l.~:ur
f l'
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• J&K

~ . - ........,....".
Sr. No. SPCB/TINOC/_ (,)2-7__~.)_~

J&KState Pollution Control Board
JAMMU/SRINAGAR

.. Date: _LS -2 » _:)_-6 /) •

Consent Order
(Schedule-III)

Consent No.-------(_?_l.f--_t\:L~ !I .

Consent to Operate (Fresh): -

i) Under section 25/26 of the Water (Prevention &~ntrol of Pollution) Act, 1974, as-amended.

ii) Under Section 21 of the Air (Prevention & Control () - ,'ol!ution) Act, 1981.

Name of Entrepreneur with address: - Mr. Zmurd Hussain S/o Sh Choudhary Mohd.
Karim Rio Dodasan Bala, Thanamandi Rajouri .

CONSENT is granted to: - M/s Diamond Stone Crusher,
Saranoo, Rajouri.

Located in the area declared under the provisions of the Water Act / Air Act and

subject to the provisions of the Act, Rules and the Guidelines that may be made further and
subject to the following terms and conditions: _

I. The Consent to Operate (Fresh) is granted for a period of upto one year from the
date of issue.

2. The consent granted by the Board is restricted to 1Prevention & Control of Pollution-only and shall not be treated as substitute of p erm is s io n required under other laws of
the land.

3. The Unit falls in the Red category as per "Uniform Consent Mechanism".

4. The Consent is valid for the manufacture of the following products/by-products with

;~apital investment (Land, plant & machinery) of Rs. 85.08 Lacs

S.No. Products / By-product Maximum Quantity

1. Stone Crushing 375000 C.ft/annum
'.

( As per Previous consent)

-



ii)
The daily quantity of water consllmption shall not exceed 05 KLD.

. --. ,. Ute. i\.cr:_

iii)
The dai'y qua nr itY0f '<"'g'/le.d, e f'r'] ue n fro m , '",0", 'n"h". sna II "0' ex'''dpermissibie quantity approved.

Trealm,of, - , Th, 'PP''''"' ,h.1I '""'" '0 0P«ote and m""",,, a comp",,,,,,,,,
<C'''ment 'Y",em '0'" is t ing of Pr mary ! S<oondar y and / 0, T err iary '"'' rnenr as "
"'". nted w ith "f",,,,, '0 in fI""" qua Ii'y 'o.:J.pp"", and ma'0 'a' n 'he ,"""
con,'"""",,y '0 as '0 "','," the ""'Ii,y of the ""'cd eft;loioo, '0 the fOllow'ngstandards be fore disposal.

(I) pH
Between

6.Jland 8d
(2) SUspended SOlids

Not to exceed
lQQl11g/L.

(3 ) BOD,3 days, 270C
Not to exceed

lQQl11g/L.
(4) C.O.D.

Not to exceed
22Qmg/L. N.A

(5)Oil & Grease
Not to eXceed

lQmg/L.
iv ) Trade Effluent Dis )Osal Outlet Conditions:

The U,," ho'd" mus """'e the "fe di,po,", of ,fn",,,, by adop,'''. the PolI""o"

CO"leo'"',"s",,, '"d ''''''"'''0'' of "qo'''d PO''''''on ''''''0' d""os as pee the W.,,,
(P">O"lioo & CO""o') Pollo"o" A". 1974 as """'ded. ( NA )

v J ~ '" go T ,'e", me".!:.i.- Th, appIi"", 'h. II in He •. ~omP"he",'" ,," ""'''' 'y"e In w,th

"fm"" '0 '<w'ge "",Ii,y ,"d °peeate ",d n"'''fa'" 'he ,"me oonli""o""y so " '0
ac h',,, 'he" '" Ii,yoI' ''''''d ,<w"ge '0 'he 1'0IIow,"g st"d"d, b, fo" d, 'po,",
pH
SUSpcIIlled SOlids
B.0.0.,3 days, 270C

Between
Not to exceed
Not to exceed

-(a)
(oj
(\:) 5,_Q and ~O

lQQmg/1
lQ_mg/l

" , ~o n-h",. 'd 0", soIid wast" - Th, no,,-hozafdo", "'lid wast, h" '0 be hOOd'ed and
d"po'<d " pOf 'he g"'deli,", of M""cip,' Solid W,," R,d",. 2000.

\ii) Qther Conditions: _

di,,,,,o,,, ''''"d " doe cO''''< by .he BO"'d f,'oOl"me '0 lime unde, 'he pcov','on of
the Water (Prevention and COntrol) Act, 1974 as amended .• 7.

Conditions under Air A£.!: _

i) The applica". h" '0 0p"", 'nd m""','n , c'OIp"hen,'ve .il. polI"lio, co""o,

"""n cO"""'''g of co".co' 'q"'pmeo.s " d, "'ed be'ow '0 co,,,co' .h, "ni",o",
C,,"Ii''''0"" Y '" "' '0 'ch, eve .he 'eve' of poII"'''''' '0 II" follow' "" ,ta" docd" _

S.N.. Pollution Control Equipments & Measures:

I. G'een Belf in th'ee 'ows as pee sPec'fication o~,een be't.
Water sprinkling system at requisite points adequately. ....
Covering o.f crushing & screening points.
Wind breaking walls (as per site requirements)
Meta!Jed internal roads.



-- If'
,0';,

;-;). 4'"

,.;14' • (3)

I) .~)Od"d' ~~;.,'m i s s '0", 0 fA" :O~I:~':::::r6~OO~:,~~:fi c at i00

(b) S02 Not to exceed 80 J.lg/NmJ
(c) N02 Not to exceed 80 ug/Nrn '

under EP Act 1986:-

-
iii) The applicant shall not consume the fuel other than that as specifie<fIIItJelow: _

S.No. Type of fuel & Consumption Maximum Quantity

I. Electricity

iv) Other conditions: -

(a) The entrepreneur shall ensure that no Air pollution problem or any nuisance is created

in the area due to discharge of emissions from the stone crusher.

(b)

...a. (c)
Their shall not be any discharge of fugitive emissions from the stone crusher.

The entrepreneur shall comply with any other condition laid down or directions issued

in due course by the J & K State Pollution Control Board under the provisions of Air

(Prevention and Control o f Pollution) Act, 1981

8. Conditions for Noise Pollution: - The entrepreneur shall take adequate measures for'

control of noise from its own sources within the premises so as to maintain ambient

air quality standards with respect to noise, less than 75 db (A) during day time and 70

db (A) during night time. Daytime is reckoned in betwen 6am to 10pm and Night.....time is 10pm to 6am. -
9. Self Monitoring Schedule: -

Applicant shall get the samples of treated emissions analyzed from the laboratory

recognized by the SPCB / PCC / CPCB / MOEF, New Delhi and confirm to the limits as

stipulated under Water (Prevention & Control) Act, 1974 as amended & Air (Prevention

& Control) of Pollution Act, 1981. Test report shall be sent to the State Pollution

Control Board as per directions, regularly.

10. General Conditions: -

i. The Consent is valid for the operation of stone crusher only. The Entrepreneur can only

manufacture products, at the rate of production as mentioned in consent order. Any change in

pro duct iontqapac it y , process, raw materials, use etc. shall have to be intimated to the Board.

For any enhancement & change of the above, the fresh consent has to be obtained from J & K
State Pollution Control Board.

ii. Pollution Control Devices (ECD) as contemplated to achieve t~uality of effluent/emissions

within the tolerance limits prescribed shatl' have to be operational dur"'! the course of

production. The effluent / emission shall not contain constituents in excess of the tolerance
limits as laid down by J & K State Pollution Control Board.

I

,
I



(4)

iii. The entrepreneur shall be liable to pay compensation in case any damage is caused to
e n v ir o n m e n t .

IL The e n t re p r en e u r shall abide by the directions of the Board which will be issued from time to

lime. Any infringement/violation or transgression of the statutory enactments of pollution

control acts by the Unit, shall be sufficient cause to prosecute the violator in conformity with

relevant section of Air, Water Acts and Environment Protection Act in force.

v. The stone crusher shall be under surveillance monitoring of J & K State Pollution Control
Board.

vi. Any further construction/expansion/renovation/ in the Unit premises shall be subject to the

clearance from the J & K State Pollution Control 9>8WPd. -vii. The entrepreneur <h a l l raise green belt of su itab '. plant species within the premises of stone
crusher.

"f

VIII. The entrepreneur shall provide adequate arrangement for fighting the accidental

leakages/discharge of any air pollutant/gas/liquid from the vessels, machinery etc. which are

likely to cause fire hazard including environmental pollution.

ix , Good House keeping practices shall be adopted by the entrepreneur.

X. It shall be the responsibiiity of the entrepreneur to ensure that there are no complaints from

the surrounding areas due to pollution caused by the stone crusher.

XI. The entrepreneur should apply 60 days in advance for renewal of Consent before expiry the

date of this Consent order.

)L
x i i Tile entrepreneur will submit/j;;tt self monitoring report with in (I month :s time of issu an ce

of consent, to k n ow tile efficacy of p oll utlo n control devices l n st all ed,

x iii, /11 case of violation of tile above mentioned cOllJLjtions
g en u in e 011 verification, tile consent shall be with dr awn,

. /1I J /,'.:».---Ass It. En vir ()Ilm e n t a I E I!gin e e r

or any public comp lul n t.lf fou n d- >~~Il
Member Secretary

To
Mis Diamond Stone Crusher,
Saranoo, Rajour i.

Copy to the: -

L Regional Director, PCB Jammu for information.

2_.Ai'rector Industries & Commerce, Jammu for information.

~ District Officer, PCB Rajouri for information & necessary action.

4_ Office file.

~....:" .Ad.lrl'ss. Parivesh Bhavan. Gladni Transport Nagar, (Narwal), Jammu (Ph,2476925, 26, 27)
Sri"".;g,;;;rAddress: Sheikh-ul-Alam Campus, Raj Bagh. Behind GOVI. Silk Factory, Srinagar (Kashmir)

~2311165, 2311842)



J&K Pollution Control Committee
JammuIKashmir (www.jkspeb.nic.in)

Consent Order

Consent No.:- PCC/digitallll062089647 of 2021 Date:- 28/06/2021

Consent To Operate (Renew) under Section 25/26 of tbe Water(Prevention & Control
Pollution)Act, 1974 and under section 21 of the Air (prevention & Control of Pollution) Act, 1981,
as amended is granted in favour of

Sh. Zaheer Choudhary
MIsDiamond Stone Crusher
Village SaranooRajouri
Rajouri, Rajouri( registered with Ole vide registration
No:
01101211200090date: 09/09/2010)

for a period Upto June 2022 for ORANGE category of unit as per revised classification of industrial
sector subject to the compliance of following terms and conditions in a time bound manner.-

1. The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

2. The consent is granted valid for operate of stonecrusher having consented quantity as under with capital
investment (as per Schedule II)Rs.113.0 lakhs . Further any change 1 enhancement in production capacity
,process ,raw materials shall have to be intimated to the Committee and unit holder has to apply fresh for the
same

SNo. ProductslBY -Products Maximum Quantity Unit
Name

1 Bajri And Sand 375000 Cubic feet IYear

3. The emissions or discharge of environmental pollutants from the Renew shall not exceed the relevant
parameters and the standards for the said industry ,operation or process specified under respective schedules of
the Environment (protection) Rules ,1986 as amended from time to time

4. The unit holder shall comply with the National Ambient Air Quality Standards as per EP Act 1986 (refer rule
3(3B).

5. The unit holder shall comply with the Noise Pollution (Regulation and Control):Rules 2000 as amended to
maintain noise level standards less than 75 db(A) during day time and 70 db(A) during night time, Daytime is
reckoned in between 6am to IOpmand night time is lOpm to 6am.

6. The unit holder shall comply with the water (prevention and control of pollution) Act 1974and comply to the
followingparameters
a.Daily quantity of water consumption the unit shall not exceed from 10KLD.

b. The unit holder shall take adequate safe guards for the treatment of sewerage water by way of provviding
septic I soakage pit-and its discharge shall conform to the following standards

100
30

Thll industry can applylorRenewal/Expansion oIC~on.rlm)p""'c'licS8iIlf..i_iW
Pagel



1

7. The unit holder shall install comprehensive air pollution control system so as to achieve the quality of
emissions within the limits prescribed under Environment Protection Act 1986 (EP Act)

A. Im~ementation of following Pollution Control Measures:
a. Dust containment cum suppression system for the equipment.
b. Construction of wind breaking wall
c. Construction of metalled roads within the premises.
d. Regular cleaning and wetting of the ground within the premises.
e. Growing of a green belt (Broad leave trees in three rows) along the periphery.
B. IQuantitative standards for the SPM
a. The suspended Carticulate matter contribution value at a distance of 40 meters from

a controlled ISO ated as well as from a unit located in a cluster should be less than
600 mgslNm3. The measurements are to be conducted at least twice a month for all
the 12 months in a year.

C. Additional Parameters
a. All the dust emitting points like jaw / roller crushers, screeners / classifiers shall be

properly enclosed / covered.
b. Conveyor belts shall be interlocked with the crushing operation.
c. The water ~ray system shall be interlocked with the crushing operation.
d. Annual health survey of the workers permanently employed by the unit holder shall

be conducted.
e. Regular water spray shall be carried out at all dust emitting points, boundaries and

on road.

8.
9.

The unit shall not discharge any fugitive emissions from the unit beyond the permissible limits.
The unit holder shall abide by the directions of the Committee which will be issued from time to time. Any
infringement/violation or transgression of the statutory enactments of pollution control acts by the unit shalt be
sufficient cause to prosecute the violator in conformity with relevant section of Air, Water Acts and
Enviroment Protection Act in force.
The Renew shall be under surveillance monitoring of J & K Pollution Control Committee.
The unit holder shall have to get the samples of emissions/effluents analysed from the laboratory of J&K PCC
or laboratories approved by J&K PCC after every 12 months to the check the efficacy of Pollution Control
Devices (PCDs) installed in the unit
Once 75% of the consented quantity has been achieved in performance of the unit, the unit holder may applu
for enhanced quantity on the basis of raw material procured and inspection report of the concerned district
officer PCC with regard to the stream/mine of the procurement area.
No raw materials shall be extracted or purchased / used brought from river one km upstream and one km from
downstream of rail/road bridge, irrigation structures and any othe government infrastructure/office.
The unit holder shall carry the stone aggregates Isand in covered trucks/Tippers
Specific Conditions:- ,.. t,~TEPOI.(.

...,.~ ~1l1/0

:a~ __ \\

! COlts f2
...,E'lJrABl.lo '£N110 ft;
.. Fit'" ..~11O"I:a~ s:

~8H !lEN ...."""'£ ".
~~.. £ltAL e
" ,,1;,(/ . .. .'.'..., I'~~n:!\r,~~·./"

10.
11.

12.

13.

14.
15.

The indU$try can apply for RenewallExpansiotl of Consent on the Site www.jlcocmms.nic.in directly
PageZ
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1.The unit holder has to develop three rows of thick green belt along the periphery of the unit. This green belt mus
include a.row of adequate number of ever green broad leaved tree species having good canopy.

2. The unit holder has to construct at least IS feet high permanent wind breaking wall all along the periphery of the
unit.

3. The unit holder has to install permanent and mechanical water sprinkling system interlocked with. the crushin8
point and other allied machinery of the stone crushers, and in no case the stone crushers operate without functioning
of water sprinkling system.

4. The stone crushing unit must be operated only during day hours i.e. from 8.00 am to 6.00 pm.

5. The stone crushing writs especially those which are not satisfying siting criteria w.r.t Residential Area, Educationa
Institution, Hospital, Nursing Home and are within Non-attainment Cities (NAC) Jmisdiction of Jawnu and Srinagar
should also plan shifting to the suitable site/s purely in the interest of their functioning as soon as possible.

6. This consent is issued with condition that the site papers from the revenue department with geo references as pel
Rule 10 of SO 60 dt: 23-2-2021 to be submitted by the unit holder with in a period of six months without fail.

7. This consent is issued subject to further augmentation of pollution control devices to be done to reduce impact 0
emissions .

16. In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn and
unit holder shall shift the unit to another suitable site at his own risk and responsibility

17. The above conditions shall be enforced inter-alia under the provision of the Water (Prevention and Control of
Pollution) Act 1974, Air (Prevention and Control of Pollution) Act 1981 and Environment (Protection) Act
1986

18. In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn
...This c()nsent is issued purely from environmental angle and the Committee shall not be responsible for any claim.
counter claim, ownership, partnership et It,

~fI.t,1"TEPO~ r'
~~~ ::;::_ ~+

:J '* \,
~ COIt8EN ,.. f:6::~~~~~~~~itT!I

Copy to the : ~4t." !WAf.,.. <S i
1.Regional Director PCC Jammu for 1 • R-AGJl.~~Y
2. Director Geology Mining Jammu for info"iinatiori"&~nsure compliance under EIA Notification & EP Act.
3. General Manager DIC Rajouri for information.
4. D.O PCC Rajouri for infonnationn & ensure compliance of the conditions of the consent.
5. P.A to Chainnan J&K PCC for the infbrmation ofCbainnan

~~I
AshokKr Gupta
Asstt Env Engineer

6. MIs Diamond Stone Crusher, Village Saranoo Rajouri
7. Office file

The unit holder &hancomply to environment standards as notified under the cnvjl'l)nmcntprotection AC:f.1986,rt$d with the Water (Prsventiol\ " Cont;:olof

Pollution) Ad 1974 & Air (Prevention" Control of Pollution) Act, 1981 which ean also be downloaded from the website wwwJkspeb.nie.in or at
www.epcb.nic.in

The industry calf (lPPlyfor RenewallExpQMiolf o/Consent 011 the Site wwwJkocmms.nlc.ilf directly
Page)



• •• •. GOVERNMENT OF JAMMU & SHM1R
OFFICEOFTHE DEPUTY COMMtS NERRAJOUR'

Tele:01962 ..262244 Fax:01962 ..262481

NO OBJECTION OERTIFIC'ATE

Whereas, MIS Diamond Stone Crusher/Hot & Wet Mixed Plant
functioning at. village Saranoc Tehsil and District *ajouri applied before this
office for grant of permission for operation of existing Stone crusher.
Tehslldar, Rajouri was directed to verify and report and as reported by
Tehstldar. Rajouri vide letter No.AOQ/437 dated 08.03.2018, land bearing
khasra No.708, 709 wherein the unit is existing is t~e ownership of Mr.Zaheer
Choudhary. who is Partner of M/S Diamond Stone Crusher/Hot and Wet
Mixed Plant. Saranoo Tehsil and District RaJouriand on the basis of this

/

report. the unit holder is permitted to operate the ul'\it.

No:DCRlGSI :1b 03·
Dated: I Lf - 63 -20JS~ .



Government of Jammu and Kashmir
Department o·fGeology and Mining.

FOR~'-B
(See ,.ule-5)

Standard Form for License for operating Minor Mineral based
UnitlPlant/Crusber

\Vllereas MIS Diamond Stllne CrUS6lf,. has applied (or the License to operate
E;t;isI;ngStili"! Cru.d,It' over an atea or04 Kit"tlts in Khasm. No. 70R.. TO' ef
ViUage, SOrullOO Tehsll & District, Raio",; for a period of Ii. years under the
provisions. ef Jatnmu and Kashmir Minor Mineral Exploitation and processing
Rules, 2017 and haslhave deposited an amount of Rs, 20..000/;;;, (R"ll1(!e.~TWelll),

Thou!;and On/)'1 as application fee.

License is hereby granted to MIS Dialllol.,tJ Stone. CrlL,',e, 10 operat.e the
Bxi$tilZg Stone.C",.flu!,. in ViJlage, 51"(1110(' Tehsil & District. Rtdt)llri during
period from 18.05.1018 to 17.05.2023 subject to Permanent Registration from
ole. !'lOC from Dy, C.0U1missi9n~rconcerned etc, License~ shall proc.ure raw
materiaJ from Legal Source and conditions given below:-
.. The licensee shaH observe the provisions of Mines and ~1inerals (Development ,lnd
Regulation) Act 1957..Forest (Conservation) Aet 1980_ Environment Protection Act \()S6.
Jammu and Kashmir 'Vater Resources (RegulatiOll and Management) Act 2010. J&K
State Fisheries Act..1960 and the rules ~~~e thereunder.

1. Tile license is issued without prejudice to any other law applicable t(') the UnillPlanVarea
• from time to time whether made by the Central or Stale Govcmn ; or any other
Conlpelent Authority

No: ..SOfIMCCIDO,..,tlLicenselI81 t:?·~·7.....8'l.....
Dated:.. 18.0S.201S • , It'_

c; ~ r • i 1&Ji·. 'r--- c.. ' ... , •• t



_."I_~IU'1"_'~·;' •• , ••••••..

- \\
Form Np..•..

PART II

~: (To be filled u f . d . n/activi
[TilE ROW P and.SUbmittedto District lnddstries Centn: after commencement 0 pro uctt~ TO
EXT!.:' S WHICH HAVE BEEN REPEATED NEED TO BE l'lLLED ONL .

PAT
'N r THAT THE ACTUAL DETAILS ON COMl\1ENCEl0.ENTVARY FROM THOSE IN

{T·I]

n. DATE OF ISSUE

1. H.I i'I'lJMBER (Part 1)

MMYY YY
[!Iq\l-\Ct\ l\/J

~_ 1 1 1 \ . . 1
\\ \1 \ \3

2. (a) ADDRESS OF COMMUNICATION

is 1-1- D P N 0 !).. Go, G) U T r A- rc. t1 A r< « E'
i-
iI' R 'A ~ o o e L
,...- .-.., r - .- . - -I L-.

I

. , i t I PTN \ ~ S , :1 1
l._L i ,

(i) TELEPHONE NUMBER

Cii)FAX NUMBER

(iii) CELL PHONE NUMBER

(iv) E·MAIL rzTA1(2. c H oj LJ D H- A It 'It 1 0

lei 10, H A- I L c. 0 "1

10\ I \9\6Il\ 2\6 \0\,\ o~

iii 1111 \ \ \]
.1q I~ \ J I~II 11\ 0\Ld '1\-0 ~

~j j \ I ill \ \ \ \1·\ \
(b) PERMANENT RESIDENTIAL ADDRESS (MAIN APPLlCANT)

(v) WEB-SITE

l
I
L

" 11 L L- (-I. e, t:: n 0 D A .5 A f'J~ .(1 A 1- A 7 E H
" I \
.¥,,_'" I H M A- D , & 'I S a
.s l ) L A "4 A- N T J c, r

~JA-YO u a. I :r ,LL PTN ) S" s I ) L

(i) TELEPHONE NUMBER I 0\ { \ q \b I.d~\6 \,0 I/lo \
(ii) FAX NUMBER I . I \ \ \. I .j \ l. \ I \

(iii) cELL PHONE NUMBER \Cj 1L, 1q q \1 !'71;,!WI! 'OJ

(iv) E.MAIL ~I11-1 A \ d ft I010 ID \H 114\11\".\ \1.\ b \ \
~,_ \ ~ . , ~ _A_ ' _L \ _( \0_f1\ \ \ \ _

,­,
I

Scanned with CamScanner



IT

11, TYPE OF OROANlZA TION '[PROPRIETORY.l, HUF -2, PARTNERSHIP-3. CO_OPERATIVE :-4.-
PVT. LTD, COMPANY .5. PUBLIC LIMITED COMPANY.6.-8ELP-HELP OROUP·7,

OTHERS·S]

12. (a) MAIN MANUPACWRINQ/SERVICE ACfIVITY

NAME !3 [11 DIN IG"I ., c:.lrzl D I slH \7 11\'13' I

o
Jf'

:h ( Under Section 2m(i)12m(ii).l, 85)I)/8S(ii).2. not registered -3)

tri

SI

s
';

CODE (NIC 9B*)

t: T r'~[ I '!
I I I 1 1 1 . :

E

n

(b) PRODUCTSTO BE MANUFACTURED/SERVICE TO BB PROVIDED

[$JiiltflQ L' 1 I: I 1 I)
(i) NAME

E

(ii) NAME IQ)FRlii~I i r: r I I' ["" I Ji"T::~-'I': -!':'T I I
CODE (ASICC2000') •. [:( 1 l:j 1

Uj) NAME cm.1..?J~I§I,,Jo.T.uIsItL[ I I :1:1 [_I:J..J I... !
CODE (ASICC4.000*) [-.r~·r'-I,r "J

(i ',I NAME I' T' I' 'I ':'1 I' 1':J::r:: I:T '[T-''!']_' r -r 31 ; ~:' !' I ~
CODE (ASICC2000*) (' I ] 1 , J

(,,) NAME L, 11 r r 1 r.J l J ] 1" I 171~rL! !~
CODE (ASICC2000*) [I:1 .. 1 II

CODB (ASICC2000*)

~
(*) Codes for activities and products/servioes as per classification speclfled from time to time by the
office of the Development Commissioner (Small Scale Industries), to be filled in by District Industries
Centre or [he office where the Entrepreneurs' Memorandum i~ to be submitted.

(ADD ADD;ITIONAL SHEET FOR MORE PRODUCTS)
'II'

,13. (;i) INVESTMENT IN FIXED ASSETS [In Rupees lakh)

(i) LAND (OWNED-Ol/RENTED-021LEASED·OS)

YALUE*

(lJi) PLANT & MACHINERY

.~

[:C: t.,tI:U~irj
[!lD' .' ,

"--C:_'--LJ"""""'- -I~m' (J \i3)
[r::[-~·'ol

•
(ii) BUILDING (OWNED~OlfRENTED.02;LEASED·03)

VALUE'"
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(iv) WEB·Srre t \ \ \ .\\ \,\ \ \ \ \ \ \ \3
RPRISE n.

D I A M D_ 5 r 0 tV 13 C- rt l) S H- E
0 rJ

NAMEOFENTE

(iii) DISTRICT II{ \ ,401 0-10 I ()! rt I \ 1

CODE

(lV) STATE ltel/l!WflMI'lctJ '
{ II B\ sll \3 \ IJ

[iJ

CODE

('I) PIN CODE

(vi) AREA: (RURAL -1', URBAN -2)

5. CATEGORY OF ENTERPRISE
(MICRO-}, SMALL -2, ME~IUM- 3) ,

6, NATURE OF ACTIVITY [Tick Appropriate Box(s)]

(ii)

MANUPACTURE

SERVICE .~ .
g
o
OJ
-"t~

(

(i)

7 NATURE OF OPERATION
(Perennial-i, Seasonal-2. Casual-B)

8. \VHETHER THE UNIT IS AN ANCILLARY
(Yes-I. No-2)

9, MONTH OF INSTALLATION OF PLANT & MACHINERY

10. WHETHER THE UNIT IS REGISTERED ~ER FACTORY ACT

MMYY.YY

['\ \ \ \ \ \

'tl)
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i~l (In case of manufacturing unit) [ I .I I J
(iv) EQUIPMENTS

VALUE·
y:

t
- Ii

I (In case of servicing unit) [\ \ \J \

VALUE"

.>

(v) FOREIGN EQUITY. IF ANY
.' . 1 is Rs 10 lakh it should be

[ • The yOIn. In tie 1'0$ should be filled from righUlde e.g.' f the va ue) b· quantity number
written as 1 \ \ 0 I .This will also apply to all other items (roWS were • '

etc., to be given]

14. INSTALLED CAPACITY PBR ANNUM
(iii) pLANT A

PRODUCT ..$.-k-:;.~.<f.·~: ..
PRODUCT ...~#.~....~ ....··..'·"
PRODUCT ······················,·········,

PRODUCT.,t, ·.,·,·····,·····"··'·'·'~'··'·

(iv)PLANT ·13

PRODUCT ... ~,~.,.... t' ~•••", 1'" t' ••••• ttl ~, •••• ,I

PRODUCT ,, .. , , " .

PRODUCT , , , ,.,' , , .

PRODUCT ,.. ;i~'.:./."., ..

UNIT
o [c \ r-IT]

[\ \ 1 ] [ \ \ ]

[I \ \.J[\ IJ
['\.I I l[ I \J
QTY UNIT

[]~-Mr:LI~J( .1··.\ ]
[--I I r.1 [: IT' \
[\.\ \ \[\ r \'
[ I \ I I' \ \ \

I I I I \ \ ]
GPOO

15. PUWERLOAD H.P/K.W. ~ ~ ~.t,.So I~Wl)
16. (,,) (i) OTHER SOURCEOFENERGY/POWER

[IF REQUIRED}(NOPOWER NEEDED -l,COAL-2, OIL-3. LPG-4.ELE~TRICITY FROM GRlD·5•.
EU~CTRICITYFROMGENERATORM 6,NON-CONVENTIONAL ENERGY -7,
l'RADITIONAL ENERGY/FIREWOOD-S)
.ii) If no power required, specify.reasons;

J)! INDICATE ANNUAL REQUIREMENT
SOURCE OF ENERGY

••• ,t •• , •••• " •• " ....... , •••• t ••• t.'••••,•••"',t,., •.•"It.ft'

• , ••••• , ••••••••••••• '., •••••• ,•1 •• 1.' •••• , ••••• ' ••• "., ••••

....................................... " " .

Qry UNITS

I I I \ .it \..'.1\ \

r \ '\ \ .1 I \ .r\. \
II \ \ \\ \ \.\

11
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Schedule II •
ur~)f Filin ' f'E' t': , . M morandumand other.ma,tersj incidental thereto:

. _' g 0 n repreneurs e '
orm ()f the E t ' " M' d be downloaded from the internet, the address

~ I n repreneurs emoran um can
of whiGh from Directorate dealing with Micro, Small & Medium EnterprlS2S of the State
Governments can be obtained I UTs. or the hard copies of the"Same can be obtained from
the Drstrict Industries Centers. This form can also be downloaded from the Small Industries
Development Organisallon website i.e. WWW.Iaghu-udYOg.com or www,smalllndustryindla.com

2. Any person who Intends to establish a micro or small enterprise, at his discretion; or a
medium enterprise engaged In providing or rendering of servlCBsrilaY, at his discretion or a

medium enterprise engagedln the manufacture or production of goods shall file thei \
Momorandum of Micro, Small or as the case may be, of Medium Enterprise wllh District

Industries Centre of Its area. I
_?- The District Industries Centre shall fill all the codes In the form of the Memorandum and issue I

an acknowledgement after allotting an EM ~umber, dale of Issue and category of the unit ,
with,l five days of the receipt of the form of Memorandum by post or same day, If the form of ji
Men,orandum is submitted in person as well as online;

~ Rpf0r;' ;<:~lIingthe acknowledgement trp. I")Ic::trid I",rl"c::trlj;>~(',enter's shall make sure th~t the

rorrn .o complete in all respect and partic.ularly tt16 form I:) ::ilgned and is accompanied Willi <:UiI

.undertaking, which is a part of the form of Entrepreneurs Memorandum.
5, The District Ihdustries Centre shall maintain record of all the Entrepreneurs Memorandum so

filed in respect of micro, small and medium enterprises engaged in providing and rendering

services. District Industries Centers shall fOf)'1~~~a copy of the Entrepreneurs Me:norandum

so fi.ed with EM number allotted to the Small Industries Service Institutes of their

S(ate!jurisdiction.
6, The Dlstnct Industries Centre shall maintain record of all the Entre~neurs Memorandum so. '

filed in respect of medium enterprises engaged In production/manufacturing of products and

forvJera one copy each of the Entrepreneurs Memoran~d.umwith EM number allotted to Small

Industnes Service Institutes of their State/Jurisdiction and to JOInt Development
cornnissioner (MSME Pol.) in the Office of the Development Commissioner (Small Scale

Industr:es).
7, The form of Memorandum is In two parts. Any person who Intends to establish ,a micro, small

or m'.::di.;rn enterprise engaged in providing or rendering of services may file or those who
want to establish medium enterprise engaged In the production or manufacture ot' products

shall Ue Part 1 of the Entrepreneurs Memorandum to District Industries Centre,

8 Onre .ne above enterprises start productiort or start providing or rende . "\ v .' . ring services. t!",ey

•'.
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Partners of MIS Diamond Stone Crusher Saranlio Rajourl.

1.Sh Zamurad Hussian slo Sh Abdul Karim RIO Oodsan Sala.
2. Sh Zaheer Chowdhary s/O Sh Ghulam Mohd RIO Bathandl Jammu.
3. Sh Rameshwar Sing,h slO Sh Gain Singh RIO Sallsul Kalakote.
4. S Ujagar Singh SIO S. Sant Singh RIO Baljarllan Ralourl.

And
S. Sh Vikas Dutta SIO Sh.Ram SaroOP OutU RIO Ralouri.

, , I I

....
:- " II:...

~ .. ,.

•,.

r
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Encl:- (!.~.Ieaves)
Yours faithfully,

r7

Di r (9r-tl- f)..02..(~~f& ining Deptt;
----- ~J5{LJll§Q~;Ja'!ln1~

Government of Jammu and Kashmir (UT)
Directorate of Geology and Mining, Jammu

Sh. Sat Paul (IFS)
Regional Director
J&K PCC
Jammu.

No. (Sf/fY}{t/f.>4iYJ / IJ.LL [)IYJ 0/181 88S) .
Subject: -

Submissionof factual action taken report by the JOintCommittee of
CPCB,JKPCCand District Magistrate,Rajouri to ascertain the extent
of non-complianceson alleged violation of environmental norms by
i) M/s Diamond Stone Crusher, VPO SaranooTehsil, District Rajourl
and ii) M/s Shankar Stone Crusher, VPO Saranoo, Tehsil, District
Rajouri, J&K. ! I / r, " ,,- ":'\~~.. j. 2 '_II 2C!2I((·h(reI ('(7 ~" J~4-I</i'(' ell<.f)J II!ti r ~1/ -" [I 0/ 2- -, c _\ C .uare» _., I

Dated: - 'OS' .11.2021

Sir,

This has reference to the above Citedsubject. In this context, a-copy
of factual information/report regarding the captioned subject as received
from JOint Director (J), Geology& Mining Department, Jammu vide letter
No. JDJ/E-Auction/RajOuri/2019_20/1972dated 5.11.2021 is enclosed for
your kind information and necessary action.

----- ---------_- "---.,.-.,.
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~\,\.
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Subject :-

OFFICE OF THE JOINT DIRECTOR, GEOLOGY AND MINING DEPARTMENT
4TH FLOOR. JAWAHARLAL NEHRU. UDHYOG BHAWAN. RAIL HEAD 8?l1RLEX. JAMMU.

No:- JDJ/E-Auction/{~~Jj2.2!b!.W.~PI (~1-2-
Dt:- S 111/20...4.~.;:;,r ; n ,~,.;,~."1- 1,:")/ 0S- de. IS',,\. ,',; Rr,-r'e,' I ..}.,.,:/' ''-' Pt AI !.\i ;,..' 0... -0 I

:; I. Dated o5~ 1 ;:;/· J p.' l
~ :':<: ~, -, :; ~
. .''_ •• ........ if\ .;';ncis !.;.. c

, ••• "........ :::.,,~j~'

"'/'. -k i,-)."_',l-
<, ,-._.-:-< :'.:;/

Details of Royalty paid by MIs Shanker Stone crusher and M[$:Diarfiond
stone Crusher during the period 2010-11 to 2013-14.

The Director
Geology and Mining Department
Jammu.
Subject

Sir

Kindly refer to your office endrst No.442/MCC/DGM/E-Auction/19/8771 dt
03.11.2021. In this context, it is submitted that the Department of Geology and Mining
has awarded Royalty Collection Contract during the period 2010-11 to 2013-14 under the
h f J&KMMCR 1962 Th BI k ' d 'I' dt en provrsrons 0 e oc wise etal s IS as un er:

Name of the Contractor B. Tender Remarks
No Revenue

(in lacs)
Year 2010-11

Rajouri
Sh. Surrinder Kumar 5/0 Tilak I Tender for 12
Raj RIo Siot, Rajouri 9.11 months
Shri Bittu Kumar 5/0 Sh.Mela II Tender for 12
RamR/o Nowshera Tehsil months
Nowshera Distt.Rajouri 14.50
Shri Bittu Kumar 5/0 Sh.Mela III Tender for 12
RamR/o Nowshera Tehsil months
Nowshera Distt. Rajouri 7.20

Year 2011-12
Rajouri
Sh. Surrinder Kumar 5/0 Tilak I ~ 18.40 Tender for 12
Raj RIo Siot, Rajouri months
Shri Bittu Kumar 5/0 Sh.Mela II ~ 20.16 Tender for 12
RamR/o Nowshera Tehsil months
Nowshera Distt. Rajouri
Shri Bittu Kumar 5/0 Sh.Mela III ~ 10.29 Tender for 12
RamR/o Nowshera Tehsil months
Nowshera Distt. Rajouri

Year 2012-13
Rajouri
Sh. Surrinder Kumar 5/0 Tilak I ~ 22.00 Tender for 12
Raj RIo Siot, Rajouri months
Shri Bittu Kumar 5/0 Sh.Mela II ~ 20.00 Tender for 12



--- - ------
.---'
Ram Rio Ward No.4 months
Nowshera,Rajouri
Shrt Bittu Kumar 5/0 Sh.Mela III ~ 11.99 Tender for 12
Ram Rio Ward No.4 months
Nowshera,Rajouri

Year 2013-14
Rajouri
Sh. Surrinder Kumar 5/0 Tilak I ~ 22.19 Tender for 11 Dept!. Control
Raj Rio Siot, Rajourl months 01 months
Sh. Bittu Kumar 5/0 Mela Ram II ~ 20.17 Tender for 11 Dept!. Control
Rio Nowshera .Rajouri months 01 months
Sh. Bittu Kumar 5/0 Mela Ram III ~ 12.09 Tender for 11 Deptl, Control
Rio Nowshera ,Rajouri months 01 months

Year 2014-15
Rajouri
Sh. Surrinder Kumar 5/0 Tilak I ~ 4.64 Tender for 02
Raj Rio Siot, Rajouri months
Sh. Bittu Kumar 5/0 Mela Ram II ~ 25.30 Tender for 12
Rio Nowshera .Rajouri months
Sh. Bittu Kumar 5/0 Mela Ram III ~ 15.17 Tender for 12
Rio Nowshera ,Rajouri months

Further it is submitted that as per the record of this office the diamond stone
crusher and Shanker Stone crusher falls in Block No.1, which was awarded in favor of Sh.
Surrinder Kumar 5/0 Tilak Raj Rio Siot, Rajouri .

Joint ector
Geolo~ ,and Mining Deptt

'bJammu .
..



District Mineral Officer Rajouri
UNION TERRITORYOFJAMMU & KASHMIR

OFFICE OF THE DISTRICT MINERAL OFFICER, Rajouri
(Geologyand Mining Department)

Regional Director,
Pollution Control Committee
Region Jammu

No.: DMO/R/S.Cr.2021-22/ 554 Date: 28.10.2021

Subject: Royalty/fine paid by MIs. Diamond Stone Crusher at District Mineral
Rajouri w.e.f. 2010.

Sir

As desired, kindly find enclosed the Royalty/fine paid by M/s. Diamond
Stone Crusher, Saranoo, District Mineral Rajouri w.e.f. 2010 to till date as per
record available in the office for your information please.

Yours faithfully

(.) yJctA ,*t9 ---r~,f) , ,_

District Mineral Officer
Geology and Mining Department

Rajouri.
Copy to:
~irector Geology and Mining Department, J&K UT for Information please.



Royalty/Fine Received from M/s Diamond Stone Crusher, Saranoo w.e.f. 2010
to till date at District mineral office Rajouri as per record.

2010-11,2011-12 & 2012-13
S.No. Month & Year Remarks

As per record District Mineral Office
Rajouri has not received Royalty
directly from the stone crushers as

April 2010 to March 2011 well as contractors. The Royalty was
directly deposited to the Directorate
Office by the Royalty Contractors.
The revenue record of the period
available at Directorate Office
Jammu.

2013-14
S.No. Month G.R. No. 1Date 1Amount Remarks

1. April 2013 As per record District Mineral Office
2. May 2013 Rajouri has not received Royalty
3. June 2013 April 2013 to Oct 2013 directly from the stone crushers as
4. July 2013 well as contractors. The Royalty was
5. Aug 2013 directly deposited to the Directorate
6. Sept 2013 Office by the Royalty Contractors.
7. Oct 2013 The revenue record of the period

available at Directorate Office
Jammu.

8. Nov. 2013 1679274 124.11.2013 I 12960 Royalty received at District Mineral
9. Nov 2013 1679278 129.11.2013 I 11200 Office Rajouri
10. Dec 2013 As per record District Mineral Office
II. Jan 2014 Rajouri has not received Royalty
12. Feb2014 Dec 2014 to March 2014 directly from the stone crushers as
13. March 2D14 well as contractors. The Royalty was

directly deposited to the Directorate
Office by the Royalty Contractors.
The revenue record of the period
available at Directorate Office
Jammu.



2014-15
S.No. Month G.R. No. Date Amount Remarks

1. April 2014 As per record District Mineral
2. May 2014 Office Rajouri has not received

April 2014 to May 2014 Royalty directly from the stone
crushers as well as contractors. The
Royalty was directly deposited to
the Directorate Office by the
Royalty Contractors. The revenue
record of the period available at
Directorate Office Jammu.

3. June 2014 4220525 30.06.2014 25250
4. July 2014 4220542 31.07.2014 24480
5. Aug 2014 4220551 30.08.2014 24560
6. Sept 2014 4220567 30.09.2014 23200 Royalty received at District Mineral
7. Oct 2014 4220579 18.10.2014 24400 Office Rajouri.
8. Nov 2014 4220590 28.11.2014 24560
9. Dec 2014 4736911 30.12.2014 24480
10. Jan 2015 4736935 31.01.2015 24640
II. Feb 2015 4736958 27.02.2015 24800
12. Mar 2015 4736989 31.03.2015 24960

2015-16
S.No. Month G.R. No. Date Amount Remarks
1 April 2015 4725411 30.04.2015 25008
2 May 2015 4725426 30.05.2015 25008 Royalty received at District Mineral
3 June 2015 4725451 29.06.2015 25008 Office Rajouri.
4 July 2015 4725483 31.07.2015 25008
5 Aug 2015 4225007 28.08.2015 25008
6 Sept 2015 4225041 30.09.2015 25008
7 Oct 2015 4225056 28.10.2015 25008
8 Nov 2015 4225086 30.11.2018 25008
9 Dec 2015 4492221 30.12.2015 25008
10 Jan 2016 4492274 04.02·70}p 25008
11 Feb 2016 4492297 29.02.2016 35000
12 Mar 2016 4246923 30.03.2016 35000



2016-17
S.No. Month G.R. No. Date Amount Remarks
1 April 4246979 30.04.2016 35000

2016 Royalty received at District
2 May 2016 7977112 30.05.2016 35000 Mineral Office Rajouri
3 June 2016 7977149 30.06.2016 35000
4 July2016 7977179 29.07.2016 35000
5 Aug 2016 4246524 30.08.2016 35000
6 S~t 2016 4246555 29.09.2016 35000
7 Oct 2016 4246587 31.10.2016 35000
8 Nov 2016 Chq No. 29.11.2016 35000

030241
9 Dec 2016 -- -- 35000
10 Jan 2017 7980850 01.02.2017 35000
11 Feb 2017 7980881 28.02.2017 34000
12 Mar 2017 7979310 30.03.2017 35000

2017-18
S.No. Month G.R. No. Date Amount Remarks
1 April 7979347 29.04.2017 35000 Royalty received at District

2017 mineral office Rajouri
2 May 2017 7979384 31.05.2017 40000
3 June 2017 7980419 30.06.2017 40000
4 July 2017 No Record available at
5 Aug 2017 District Mineral Office

Rajouri
6 Sept. 8506028 11.09.20217 40000

2017 Royalty received at District
7 Oct. 2017 8506415 25.10.2017 40000 mineral office Rajouri
8 Nov 2017 8506466 28.11.2017 40000
9 Dec 2017 No Record available at
10 Jan 2018 District Mineral Office

Rajouri
II Feb. 7979960 02.02.2018 15000 Royalty received at District

2018 mineral office Rajouri
12 Mar. 2018 As per record, an amount

of 760500.00 has been
received from Sh. Rakesh
Choudhary Royalty
Contractor as Royalty.



\ .

2018-2019
S.No. Month G.R. No. I Date I Amount Remarks

April 2018 The Minor Mineral Blocks
May 2018 In District Rajouri were
June 2018 auctioned to Sh Rakesh
July 201 April 2018 to March 2019 Choudhary Sh. Koula Ram
Aug2018 including the blocks
Sept. 2018 situated In Saranoo area.
Oct. 2018 The Royalty contractors
Nov 2018 paid Royalty to Department
Dec 2018 and as per bank detail
Jan 202] 9 produced by the owner of
Feb. 2019 Mis Diamond Stone
Mar. 2019 Crusher, the amount has

been transfer to Sh. Rakesh
Choudhary w.e.f. Sept.
2018 to Nov. 20] 9 (copy
enclosed).

2019-20
S.No. Month G.R. No. I Date I Amount Remarks

1. April As per record the Royalty
2019 has been received by the

2. May 2019 Department from the
3. June2019 April 20]9 to November 2019 Royalty Contractor Sh
4. July 2019 Rakesh Choudhary. The
5. Aug 2019 owner of the stone crusher
6. Sept. submitted the bank detail

2019 and as per detail the amount
7. Oct. 2019 has been transferred to the
8. Nov 2019 Rakesh Choudhary during

the period (copy enclosed)

9. Dec 2019 The Mining activities were
10. Jan 2020 During the period an amount of Rs. stopped in the District by
II. Feb. 2020 1302540.00 has been realized from the J&KSPCB for want of
12. Mar. 2020 violatotOrs by seizures and irnposmg Environmental Clearance of

penalties. the Minor Mineral blocks



2020-21
S.No. Month G.R. No. I Date I Amount Remarks

April 2020 During the period an amount of Rs. The Mining activities were
to March 4791625.00 has been realized by imposing remained suspended in the
2021 penalties on 266 No of violators. District for want of

Environmental Clearance of
the Minor Mineral blocks.
Whereas in adjoining
districts of Rajouri viz!
Reasi and Jammu some
blocks start operation w.e.f.
Jan 2021.

S.No. Month G.R. No. I Date I Amount Remarks
2021-22

Penalty to the tune of Rs. 550000.00 has Mining activities were
been imposed and realized from Mis remained suspended in the
Diamond Stone crusher for illegal District for want of
extraction of 2000 MT (Approx.) of RBM Environmental Clearance of
vide G.R. No. 3819239 dated. 20.07.2021 the Minor Mineral blocks.
Whereas two excavators belongs to the said Whereas In adjoining
stone crusher were also seized and penalty districts of Districts viz!
to the tune of Rs. 88750.00 and 102500.00 Reasi and Jammu some
has been imposed and realized vide Gr. blocks were operational.
Nos. 3619228 dated 22.06.2021 & 3620906 However in September
dated 28.08.2021. During the current year 2021 some blocks of
till date Rs. 5444072.00 has been realized District Rajouri also
from 104 violator involved In illegal allowed for operation after
extraction, transportation and storage of Environmental Clearance.
minor minerals by seizures and imposing
penalties. The owner of the stone crusher
also submitted detail of challans, issued
from the Blocks of Jammu District (Block
No. 5/2, 5/3 and 5/4), in favour of Mis
Diamond Stone Crusher (copies enclosed)
and the office record of same is available at
District Mineral Office Jammu.

April 20
21 to
October
2021



- - -

OFFICEOF THEDISTRICTMINERAL OFFICER,Rajouri
(Geology and Mining Department)

The Regional Director,
Pollution Control Committee
Region Jammu.

No.: DMO/R/S.Cr.2021-22/581-82
Date: 05.11.2021

Subject: Submission of factual action taken report by the Joint Committee of CPC,
JKPCCand District Magistrate, Rajouri to ascertain the extent of non-compliances on
alleged violation of environmental norms by M/s Diamond Stone Crusher, VPoO
Saranoo, Tehsil, District Rajouri and Shanker Stone Crusher, VPO Saranoo, Tehsil,
DistrictRajouri,J&K.

Reference: J&KPCC/RDJ/NGT/SA-O/4246-S0dated 02.11.2021.

Sir,

Kindly refer to the above cited subject and reference, the desired information is
asunder which is in continuation to this office letter Nos.DMO/R/S.Cr.2021-22/ 554&
555 dated 28 102011
S. No Information Sought
1 Details of illegal mining or any other

form of unauthorized mining activity
done by M/s Diamond Stone Crusher
Village Saranoo, Rajouri and Shanker
Stone Crusher Village Saranoo Rajouri
on the bank of River Tawi, which was
reported /recorded by Mining
Department.

Details
a)As reported by field staff dated
02.07.2021 that approximately 2000
MTof RBM was illegally extracted by
Mis Diamond Stone Crusher in the
month of July 2021(copy of reports
attached)
b)Also the excavators of Diamond
stone crusher intercepted during the
different surprise inspectionswhile
doing illegal mining during the month
of Juneand Aug. 2021.
c)One dumper of Mis. Shan~erStone
crusher also intercepted during
surprise inspection in the month of
June2021.



- - --_

2
Also the amount of fine/penalty
imposed by your department against
the above stated stone crushers from
the date establishment of said units i.e.
2010 and 2009 respectively till date.

Penalty to the tune of Rs.550000.00
hasbeen imposed and realized from
M/s Diamond Stone crusher for illegal
extraction of 2000 MT (Approx.) of
RBMvide G.R.No. 3619239 dated.
20.07.2021 (copy enclosed)
Whereas two excavators of Diamond
stone crusher were also seized and
penalty to the tune of Rs. 88750.00
and 102500.00 was imposed and
realized vide Gr. Nos. 3619228 dated
22.06.2021 & G.R. No.3620906 dated
28.08.2021 (copiesenclosed).
The dumper of M/s Shanker Stone
Crusherseizedand penalty to the tune
of Rs. 17500.00 imposed and realized
vide G.R. No. 3619227 dated
22.06.2021 (copy enclosed).

In addition to above it to inform that during the current year Rs.46,85,322.00 ha~
100 No. of violator till 28.10.2021 involved In illega

of minor minerals by seizures and imposing
been realized as penalty from
extraction, transportation and storage
penalties in District Rajouri.

Yoursfaithfully
/")
~~~I __ ,,-

District Mineral Officer
Geology and Mining Department

Rajouri.

Copyto: . . t t J&KUTfor Information please.Director Geologyand Mining Depar men,





PtncoJ5f!t"W
Rece'ptNo. - 3619239 Da!o tt~fQmro~I9J1], .~~~~~ o~, t
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Wllhle!terNo.. S!(\"9.'tl~AA~M. ehol.1d 9Ia::J
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FORM F. C.1
(See rule 2.4)

JAMMU & KASHM'R GOVT.
{j RECEIPT FORMs

RECEIPT FOR THE PAYMENT TO GoVERNMENT

COUNTER FOIL

ReceiptNo.A- 362'0906
~ f\l(o Qa1-n'OfficelDivision

with JetterNo. Dated---- ----

•,



,•.F Jr~'AF. c. 1
(S ..", rliin 2.4) •

__ _._Cashier
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OFFICE OF THE DISTRICT MINERAL OFFICER, RAJOURI, G~OlOGV & MINING
DEPARTMENT, J&K GOVT.

Mohd. Imtiaz
Drilling Assistant
District Mineral Office
Rajouri.

No: DMO/R/S.Cr/2021-22/476-78 Dated: 30.06.2021

Subject: Illegal Mining Activities in Saranoo Area.

DearSir,

On perusal of the report submitted by the team constituted vide Joint
Director Geology and Mining Office Order No. 19/JDJ/Report/18-19/390 dated
08.06.2021 who visited Saranoo area on 10.06.2021, wherein it has been
reported that fresh Mining (Illegal Excavation of Minor Minerals) in parts of
Nowshera Tawi River about 400 meters away from the Diamond Stone Crusher
has been noticed. As per report the extraction has been carried out during
05.06.2021 to 07.06.2021.

In this context you are directed to furnish the ground verification/factual
report by tomorrow positively for further necessaryaction under rules.

~W~O'/LJ
District Mineral Officer
Geology& Mining Deptt;

Rajouri

Copyto ):he:
\.A. Joint Director, Geologyand Mining Department Jammufor information.

2. Mohd Iqbal, Mineral Guard for similar action.

•

I"'\"'r n.o.rI, +h """"'_ ......._., ..



The District Mineral Officer
Geology and Mining Department
Rajouri.

Subject: Illegal Mining Activities in Saranoo Area.

Sir,
,

In reference to your letter No.DMO/R/Misc/2020-217176-78 dated
30.06.2021, it is submitted that as per complaints of the localsthat machineries of
Diamond stone crushers are involves in illegal extraction of RBM from Saranoo
area, the undersigned alongwith supervisory staff immediately visited the area
and found that the machineries (JCBs/Tippers)of Diamond Stone crushers were
found extracting the minor illegally. Sincethe spot was away from the road and
unfortunately while crossing the river channel to reach the spot and sudden rain,
the vehicles/machineries ran away from the spot. Further, for checking the
menaceof illegal mining the undersigned hasalready taken action U/s-21 (4&5) of
MMDR Act 1957. The assessmentof the fresh Mining (Illegal Excavationof Minor
Minerals) as reported by the team constituted vide Order No.19/lDJ/1S-19/390-

. 9S dated 08.06.2021 has been made and as per size of the fresh pits/trenches
about 2000 MT of RBM (Approx) hasbeen extracted illegally.

Yours faithfully

~~\v~
Mohd.lrhtiaz
Drilling Assistant
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;~~:==.-...J&K State Pollution Cont~'C;i.~;.(;i;:..;::!ff!':~Hi;~. _.11.,
"SIIU" JAMMU/SRINAGAR~

J .;'

s-..No.,f'PC'!3!TI)'tcc10'j/ '7':J-l- I ~s-6 ...s<J ;).,,'2-1. lj- 2<><

Consent O'rde'r

Co nse n t No._tJ.J __ ~£-_2O_9_S_~

Consent to Establish (Fresh)

,}'

J) under 'sectiori' 25/26 of the \\'.ater'{P.'r,~;'{ention & Control of Pollution) Act,
1974, as' amended " _, ,,_' . .

II) under Section 21 of t~J~~,~ir'(Pr:.~~~}l_tion·&r3~...ntrol of Pullutlonj Act, 198I. as
amended . ,Xi' .• f=:;~f·L::.:::::,::.. ' 4~t\ .' .

Name of tile unit holder lY'ith addrets": ~h:~~Jran Ku'iy'QrRIo Ward No.6 Jawahar
• .( ;:) '''''. .:c N ' R' ,-\ i ''I j1. ' .." ". '" aga r aJpO.,ur•

~

.:: -;"'~ .
, 0 i t.. NO Or:l.Jl~CTi();'i C;;:I1T1fIC;-."ft C" I '

\~ ~ .
\' XCI ' /

CONSENT 'is gra~ted to M,~1Sh~iJitJi.~.sti~'~'1j~us"~,,~
" ft.:..... -~., . ._ ..", I'

.Yilla~e &ri"noo~{a.J~ ri
\ t. (\ .

• j ',";' _. I .., ,"... .F

Located in the area declared under the provisions of the W21~erAct I ,Air Act;" subject to the
'provisio~s ,of the -Act s and the Orders that may be made further and subject to the follo~tng
terms and cohditlons:- ;

1. (3) The consent to Establish (Fresh) is granted for a pe.riod up to' One Year Irom the. . . _. '.,

date of issue

. (b) Category of the unit as per UCM Guidelines: Red ' .

~ The .Co~sent is valid for the manuf~cture. of the following products / by-products with
. capital investment (plant and machinery) ofRs 31.60 Lacs.

S.No. Products / By-product Maximum Daily and Annual Quantity
in Tonnesl KL Numbers

Crushing of Stones _' 1606500'.CftlAnnum
.... '. t-,



(iv) Trade Effluent

continuously ,S4},t's to,achieve tl1t8l'l"i

before di'sp6sal :~.
pH

SJJspended Solids
B.O.D., 3 days, '27°C

(v) Sewage DisposaJ Outlet Conditions:
Type of waste

"'~~'.(vi) Other Conditions:

The unit shall comply with any other
in due ~ourse, by Hie Board from
(Prevention and Control) Act, -1974

4. Conditions under Air Act:

n;.).';';·''''. ;;1..-11 erect the chimney(s) / stack

S.No. . Chininey I Stack,
atta~hed to Vo 1u JM!IIIIfii'­

'Nm3/hr.

uppression
ltvlitt"itft\·ltf"th", equipments

wind breaking walls _ . '~ ,.

, .

'ftt'I'WsflthlS ofalr':pollution:_

Npt to exceed 600 mg/Nni3
Not to exceed 80 mll/Nm3

. .

. The SPM measured-betWeen 3mtrs
.. 'and_ 10 meters from any process



~~ .•......._.f""".:'."
/i ". ,

~. . " /~

,;• (III) The apptlcant shal] observe the following fuel consti.

SI.No. Type of fuel
and consumption

Maximum Quantity
day and month

NA

(IV)

(V)

(a) -
The Industry shall .take adequate measures for cootrd!
sources within the premises so as to maintain ambient
respect of noise to less than 75 db(A) during day time and,70.
time. Daytime is reckoned in between 6am to 10pm and night t .6am. _
Other eo nd ittons :

'.f
The Industry'''shall ensure that no Air pollution problem or p
is created in the area due to discharge of emissions from the In

(b) The Industry shall not discharge any fugitiye emissions. All ga
emitted through a stack of suitable height as per the
Board from time to time.

(c) Fugitive emission shaH have to 'be effectively centrnlled by
timely repair and witb good house keeping practtees.

,
(d) The Industry ~hall comply with any other condition 'Iaid down or direc'tion. '

issued in due course by the J & K State Pollution Control Board under the
provisions of Air (Prevention and Control of Pollution) Act, 1981.

S. Self monitoring schedule:

Applicant shall' get the samples of treated effluents I 'emissions I hazardous: wastes I
leachates analysed atleast once in a Three mOD ths from the laboratory recognized
by the SPCB'/ PCC I CP'CB I MOEF, New Delhi and conform to the limits stipulated.
Test report shall be sent to the State Pollution Control Board (Analysis 'frequency- could
be different for various sources as may b~pecified bythe Board I Committee).-6. The 8pplicantsball comply with the additional conditions as stipulated below ~_

The Consent is validfor the Establishment of unit only. The unit holder can only ,
manufacture products, at the rate of production as mentioned in consent letter only
after seeking consent to operate. Any change in production capacity, process, raw,
I'rlaterials, use etc. shall have to be intimated to the Board. For any enhancement of the
above, fresh consent has to be obtained from J & K State Pollution Control Board.

n Control Devices (ETP/ECD) as contemplated to achieve the quality of
.t emls within th~ tolerance limits prescribed, shall have to be operational

prcduetfon.t The .effluent I emiss lon- shall not contain, constitu~nts
crance limits as laid down by J & K State Pollution Control Board.

r"'f11i't!~h~I'tFbe.i":Hable to pay, compensation in case any damage is caused to .the

hide.bY",the dtr,e~tiofis of the Board which will befssued from time to
i~g~tne~tJ"i()lation 'or transgression of .the statutory. enactments of

!.i",:n~nniH"\i1i'ifjiflintr-rj.I,~,ctsby the>upit, shall be sufficient cause to prosecute the violator. in
<t\i,,\#<)jlf'orlilif,ty·'W·ith relevant section 'of Air I Water. Acts and Bnvlrcnment Protection A.ct in

survelllance monitorinnr J & K State Pollution Control Board,
. " ..- ~. .

). < .' \. ri/dpansion/renovati'onl in the unit premises shall be subject '
totlier/<tllearance from, the J:& K State Pollution Control Board. .



(4),
ustry shall raise green belt of suitable plant s'pecies Within the pr""e, ~t;Ul

viii) The Industry shalf. provide adequate arrangement for fighting the accidental
leakagesld ischarge of any air po lIutanl! gas/liqu id from the vessel, mechanical etc,
which are likely to cause fire ·hazard including environmental pollution.

ix) Good House keeping practices shall be adopted by the'Industry.

x) It 'hall b. the responsibility of the entrepreneur to ensure that the" are no compla;
from the, surrounding areas due to·1ftl'1Jution ca~ed by the unit.

xi) The entrepreneur should apply 45 day, in advance for renewal of Con,ent before expthe date of this Consent order.

xii) Unit hOlder sh a l] apply ror the COnsent to operate DG set "para t ely .
." ..., .

xliI) Th e unit bold er .nil 0bta; n perm isslon/N OC fro m all th e concern ed de partm entwell before seeking consent to operate.

xlv) In case of vIolation or the above mentioned rul .. or any 'public grlcvanc. the UI
shall b. closed'or shIft to the other 1,.,lble site at. OWnco,t.", responsIbility,

xv) Th. Unit bolder 'hall construct 35 leet Agronei or Polysbee, ".11 or 01 GI Sheo
On four sid .. of th e unit as safeguard for .o.tromng du.t pollUtion at the lime 0oper'ation. .

•

To

/s Shanker'Stone Crusher
.Villalf~ $'arrioo R.ajouri

...~.., ,- .

Cop}' to the" "

1. Regfon"'!Diifct~r PCB Janimu for information· & neees·sary. action.

. '---

report th~ unit regularly.
4. Offic:e file.

...

'-.
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J&K State ;Pallutiol1'b;C:)'ht't(jI:~;'S l"'a
JAM MU/SR1NAg.~R ....-,

1tlcnfrl/Yz.c! "'J.oIOf!§lgi~til""~;;::..:;~..~;"
Sr..No.

Co~s'ent Ordef

Consen

[I u},oer.s;crion, 25/20.· of the Water.(Prev~ojf & Corit'fdl of Pollution) Act.
19':4. as amended -

II) under Section 21 of the Air {P1'evention & Control of Po llutlonj Act, 1981. as
amended

Name of the unit holder with )lddress: Sh. Klran' Kumar Rio Ward No.6 Jaw:ahar ~agar
'.:.. Rajouri.

CONSENT ~ granted to MIs Shanker Stone Crusher
Villa .

the provis ions of the Water Act r Air Act. subject to the

provisions of the Act s and the Orders that may be made further and subjecttotn~Jol

terms and condj tionsr-

I. (a) The Consent to Operate (Fresh) is granted for a period up to March ~OlO.

(b) Category of the unit as per UCM Culdellnes: Red
. -2. The 'Consent is valid for the manufacture of the following pr<W..wcts/ by-products with

capital Investment .(piant and machinery) of Rs' 31.60 Lacs.

3. Tile unit Is registered with DIC Rajou r! vide registration No: OI/12/00016/Prov./SSI
dated : 7~5-2009.

aximum Quantity in (C.ft)

... CO
- \Q\

4. Conditions un~~Vate~~<.p'· ater is reqd.rOl-'~prinkling system

(i) The dail),.quantity o-f.-~.ade. uent from the factory shall not exceed KLD
(ll) ThedailYq'uaniitYOfsewage effluent from the factory shall not exceed 0.25 KLD

(iil) The 'daily q~antit;' ()tW~ter.consumption shall not exceed 07 KLD

Jammu Address: Parivesh nlIOVOfl••GladniTransporl Nagar. (Narwai). Jammu (Pfl.U76925. 26. 27)
Srinagar Address: Sheikh-II/-Alam Campl/s. Raj Bagh. Behind.Govt. Silk FacJlJD'.Srinagar (Kashmir)

(Ph.23/J165.2311842)-



• ·'l····· :.'-,' .
.' de·comprehel1s!y~ treatfl~ent nstem as: j~ -,

'. atf aijq mafOrlJfO, the ~~me cpnt!Q~o~sf)'
f()I'9W'~~ ~t"Q~~J9~b~(~f~~iSR~~lri':

. . ~~11f4J'
. 3~j~l. .'

:.;;:,,: _ .',.:y"" '" - . :--;;~',

(ix~

f·
f

~~)' '?th~r ~9!1~ltlons !a!~~p~nor ~~r~r~'o~s.!n~~~
~9 'Jim~ Hilder l~~ Rrp,v~Mp,q 9( t~~ W~f~r

. " .' - '~~ ,; .:.:", - . '-'i - ',\ -, ,- _:_ ,_ .

Maximum Quantity
d and month

.'



.'. (3)
'v .• (IV) The Industry shall 'tak~ adequate'"irieasures for control of noise--from its own

sources within the premises so as to mai.atain ambient air qua.lity standards in
respe~tofnoise to less than 7S db(~) during day tim~d .7()..~~b(A)during night
time. Daytime is reckoned in between 6am to fOpm and night time is fOpm to
6am. '

(":) Othe'r conditions:

(a) The Industry shall ensure,that. no Air pollution problem or public nuisance
is created ill the area due to discliarge of emissions from the Industry.

-
(b) The In d ustry shall not dlscha rge any rugltiv,ce.~c?"l~,~t~R~~..;:,,:\.I!.}~:~.~es,;~~',U"be;" .... ';. ",c'\"..."~~;!ft;~j.;M~ji'~.;I~"i~;.::-~c~~..•.o~~uJh'~le-.•.•~·..~lght\aS' ·pe-"/th'~\,·n~YJ1j.j?\·fix edtlir:jh.e ,.....•......'

(c) . Fugitive errlisslOfl shall have to be effectively conltoJled by constant vigil
timely repair and' with good house keeping practices.

(d) The Industry shall comply with any other condition laid down or directions
issued in due course by the J!& K State PollutJon Contrut Boa:rd under the
provisions or Air (Prevention and Control of Pollution) Act, 1981.

6. Self monitoring schedule: '
\ . . . ...Applicant shall get the samples of treated effluents I emissions" hazardous wastes /

leachate~ analysed arleast once in . a Three moaths from the laboratory recognized
by the SpeB f"j pee I CPCB I MOEF, New Delhi and conform to the limits stipulated,
Test report shall be sent to the State Pollution. Control Board (AnalysisJr~quency could'
be different for various. sour~es as may be ,specified by the Bo#rijcl.Y9ri1mitiee). ...•.. .... ' ..

. ,_',':- .• :':.'- -,',:.,:>:~;":~::'-.:-';:'. "','_", "::-'~-:'''',:'.''"'..:~'.:.'<>:'..: ',>,-,:,,', . ::::"'-::.-:' .. ','_,'-.> :', :', ..--.,..:,:. " ','_ ''' .. - . . . .

7} ···'cTI.l,¢:.,!l·pplic8J1tsln111 contp'rywith iii; add ition a l cond itions as sti pula ted below :_

I. The Consent is valid for the operation of unit only. The unit holder can'. only
manufacture products, at the rate of production as mentioned in consent letter 0ryly after.<.
seeking consent to operate. Any.change in .prcd uct lon capacity. process, raw m~'ted~ls> .
use etc. shall have to. b~'Jntimated to the Board;' For any euhancernenr of the above,
fresh consent has to be obtained from J & K State Pollution Control Board,

ii. Pollution Control Devices (ETP/ECD) as contemplated to achieve the quality of
effluent emission within the tolerance limits prescribed, shall have to be operational
during the course of production. The effluent I emission shall not contain constituents
in excess of the tolerance limits as laid down by J & K State Pollution Control Board.

Unit shall Wa'b\:~ .. "compensation in case any damage is caused to the
environme, ~ ;n _ ~ ",.~ la' I'~' ..~~e~::::n'~~£:\~.~~.~eO..~.~:~ ..~..... ' ~i:.~~II~.~.~~.:.~;~i~:~::':~;:~h..:;'~;;H~~::~;~Fn:~.~*

va~; .: ~.tl > fAIr I Water Act'! and .Envlronment Prot 10"A.jt."'i-n
.' ....•.. -, '. . .'. "X~~ - ~ '"

mon~~b~ df.\}-~ K State Pol tion Control Board.

fltff~E!t eot1Struct"ionlexpan~~n mi'ses sha.1I be subject to
clearance from the J & K'State Poilu 0 oard~

IndJstl'Y shall raise green belt 1}~su~table plant spedes within the premises of unit.

,
The Industry shall provide adequate arrangement for fighting the acc.idental
leakages/discharge' of any air pollutant/gas/liquid from the vessel, mechanic~1 etc ..

I pollution.
" I1vironmeJ1ta

.J • 'clucung~, .~t'l!·
....ft..,Q ..n In , ," -, '_":','r,. •

~ ',':! . ,"



(4) .'
Good House keeping practices shall be adopted by the Industry.

" • ?,'
. - -, _. ' ... - :', ","':::-', ~.~,

It shanJbe the responsibility.o.f:the en.trepreneur to ensure that there are no complai
from the S'iit'ftHindlng 'Ilre'a;S;c:rii'e to' pt>llution -caused by the unit. ".. -, . . .- .. " , .•.•.'~ '. . ." .' . .

The entrepren,~ur ~~,~,.~~~;'/~p~I~/60days 'In adv~n~e, fo/,~~n~walof Consent before explo'
the date of thls Co'"~tfrttorder" , .' . .

The unit holder shall apply for the consent to. operate~DG set separately .
.~ ..

In case of vi()ratJon.·:()r~~e above mentioned rules o~.anwubH~:grJev~nce Ule .,nli
shall be closed orslHf'f to:the other feuible Site afowIH:on. &::"Us:pqh$i~,!JJt)i~··.· ..

_';,_.. r: :. '_ ' ':':::'}_'..:::.:).~..'~:.:."' '.; '''1 ,'-,' ..

;r~~~'i"e:~ti'e~~J:ucShir~:~i'l:·t;~,[;h."~"~~•.•S,;~lf ..~lg~.~.~:?::ri~;~;L~0~;:~itX~~,~~;.t'~.~~rIv.:·l~•••.•·~n.p\V
. " _;. " .•- w . ~,~I"'.' '.,

M;~~j:~~.>.
I . _ ,. ~_,' .

, . '

To
Sh. Kiran Kumar' ,.,/'"

:'., ---"Mls, Shanker Stone Crusher ___;.-
Village Sarhoo ·,RajourL., .

He is directed

, on and necessary tJ(:tl9lh
t~e unit regularly ~99. "/_,,-

.'"

"



J&K Pollution Control Committee
JammuJKashmir (www.jkspcb.nic.in)

Consent Order

Consent No.:- PCCldlgltallll061004812 oflOZl Date:- 03/0611021

Consent To Operate (Renew) under Sectioh 15/16 of the Water(Prevention & Control
Pollution)Act, 1974 and under section 21 of tbe Air (prevention & Control of Pollution) Act, 1981,
as amended is granted in favour of

Sh. K.iranKumar
MIs Shanker StoneCrusher
Saranoo
Rajouri,Nowshera( registered with DIC vide registration
No:
0101212000055dt. 24.04.2010 date: 05103/2019)

for a period upto May 2022 for ORANGE category of unit as per revised classification of industrial
sector subject to the compliance of following terms and conditions in a time bound manner.-

1. The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

2. The consent is granted valid for operate of stonecfU$berbaving consented quantity as under with capital
investment (as per Schedule 11) Rs.32.0 lakhs . Further any change / enhancement in production capacity
,process ,raw materials shall have to be intimated to the Committee and unit holder has to apply fresh for the
same

1

ProductsIBY-Produds
Name

Maximum Quantity

BAJRI Lacs cubic feets / Annum.12

UnitSNo.

STONE DUST 4.50 Lacs cubic feets IAnnum.

3. The emissions or discharge of environmental pollutants from the Renew shall not exceed the relevant
parametersand the standards for the said industry ,operationor process specified under respective schedulesof
the Environment (protection) Rules. 1986as amended from time to time

4~ The unit holder shall comply with the National Ambient Air Quality Standards as per EP Act 1986 (refer rule
3(3B).

S. The unit holder shall comply with the Noise Pollution (Regulation and Control) Rules 2000 as amended to
maintainnoise level standards less than 75 db(A) during day lime and 70 db(A) during night time, Daytime is
reckoned in between 6am to lOpm and night time is lOpmto 6am.

6.



..

Parameters Conc. inmall except for _])H
[pH 6-9
Total Suspended Solids 100
BOD(3 days at 27 d~ree celsius) 30

7. Tbe unit bolder shall install comprehensive air pollution control system so as to achieve the quality of
emissions within the limits prescribed under Environment Protection Act 1986 (EP Act)

A. Im_j)lementation of following Pollution Control Measures :
a. Dust containment cum suppression syStem for the equipment.
b. Constntction of wind breaking wall
c. Construction of metalled roads within the_premises.
d. Regular cleaning and wetting of the ground within the premises.
e. Growing ofagreen belt (Broad leave trees in three rows) along the periphery.
B. IQuantitative standards for the SPM
a. The suspended particulate matter contribution value at a distance of 40 meters from

a controlled isolated as well as from a unit located in a cluster should be less than
600 mgsINm3. The measurements are to be conducted at least twice a month for all
the 12 months in a year.

C. Additional Parameters
a. AU the dust emitting points like jaw / roller crushers, screeners I classifiers shall be

Iproperly enclosed I covered.
b. Conveyor belts shall be interlocked with the crushing operation.
c. The water spray system shall be interlocked with the crushing operation.
d. Annual. health survey of the workers permanently employed by the unit holder shan

be conducted.
e. Regular water spray shall be carried out at all dust emitting points, boundaries and

on road.

8.

9.
The unit shall not discharge any fugitive emissions from the unit beyond the permissible limits.
The unit holder shall abide by the directions of the Committee which will be issu~d from time to time. Any
infringement/violation or transgression of the statutory enactments of pollution control acts by the unit shall be
sufficient cause to prosecute the violator in conformity with relevant section of Air, Water Acts and
Enviroment Protection Act in force.

The Renew shall be under surveillance monitoring of J &K Pollution Control Committee.
The unit holder shall have to get the samples of emissions/effluents analysed from the laboratory of J&K pee
or laboratories approved by J&K PCC after every 12 months to the check the efficacy of Pollution Control
Devices (PCDs) ,installed in the unit

Once 75% of the consented quantity has been achieved in performance of the unit, the. unit holder may applu
for enhanced quantity on the basis of raw material procured and inspection report of the concerned district
officer PCC with regard to the stream/mine of the procurement area.

No raw materials shaIl be extracted or purchased / used brought from river one km upstream and one km from
downstream of rail/road bridge, irrigation structures and any othe government infrastruc . .
The unit holder shall carry the stone aggregates Isand in covered trucks/Tippers ('~ ..'1E POlL(l1'1o
Specific Conditions:- $.;;.4- ",# - ~ ~ ~

g ~
~

::. r-
, C;Ot.tsEN'f TO ~
~ESTAeLISH OPERATE tj* FRESH RENEWAL <:>,* '

~4JJ,(J1 ft.G~V

10.
11.

12.

13.

14.
15.

The Industry can apply lOr Rl11fewaJ/Erpon.riOllolCtnuell1 011 the Site wwwJkocmtlll.llic./n directly
Page2



1. The unit holder has to develop three rows of thick green belt along the periphery of the unit. This green belt mus
include a row of adequate number of ever green broad leaved tree species having good canopy.

2. The unit holder has to construct at least 15 feet high permanent wind. breaking wall all along the periphery of the
unit.

3. The unit holder has to install permanent and mechanical water sprinkling system interlocked with the crushing
point and other allied machinery of the stone crushers, and in no case the stone crushers operate without functioning
of water sprinkling system.

4. The stone crushing unit must be operated only during day hours i.e. from 8.00 am to 6.00 pm.

S. The stone crushing units especially those which are not satisfying siting criteria w.r.t Residential Area, Educationa
Institution, Hospital, Nursing Home and are within Non~attainment Cities (NAC) Jurisdiction ofJammu. andSrinagar
should also plan shifting to the suitable sitels purely in the interest of their functioning as soon as possible.

6. This consent is issued with condition that the site papers from the revenue department with geo references as pe
Rule 10 of SO 60 dt: 23-2-2021 to be submitted by the unit holder with in a period of six months without fail.
7. This consent is issued subject to further augmentation of pollution control devices to be done to reduce impact 0
emissions .
16. In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn and

unit holder shall shift the unit to another suitable site at his own risk and responsibility
17. The above conditions shall be enforced inter-alia under the provision of the Water (Prevention and Control of

Pollution) Act 1974, Air (Prevention and Control of Pollution) Act 1981 and Environment (Protection) Act
1986

18. In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn
...This consent is issued purely from environmental angle and the Committee shall not be responsible for any claim,
counter claim. ownership, partnership etc of the unit.

c .~ ~1~TE~ 1.(1
~~ -- I/O

,Co;) ::--..."".!I/ ~... (l

,.., ~.-'.:-."""':"."'...'..'.'::- <l \\>< .~,.,,.,• ..../-:.,.,,,... ,...
..... ~.~ ,:,;:;551; ~:i .... so
:Ii eOA J2 .
~ ESi/Hzl..,,!ENf TO fb I

rfi • • "11 Op". fJCopy to the : ,.. "£SI1 /tENE IICRATe ~
1.Regional Director PCC Jammu for iri ~()n. WAL .. <>.
2. Director Geology Mining Jammu for' 0 U.if0itt8AEtik~mpliance under EIA Notification & EP Act._"',.. ---.0<
3. GeneralManager DIC Rajouri for information.

~~
Ashok Kr Gupta
Asstt Env Engineer

4. D.O PCC Rajouri for informationn & ensure compliance of the conditions of the consent.
S. P.A to Chairman J&K PCC for the information of Chairman
6. MIs Shanker Stone Crusher, Saranoo
7. Office file

The unit holder shall comply to I'nvironmcnt standards as notified under tho cnvirollmeJIt protection Act 1986. re.d with the Water (PreVeJlUon & Control of

Pollution) Act 1974 & Air (Prevention & Control of Pollution) Act. 19&1which can also be downloaded ftom the website w- .jltspcb.nic.in or at

www.cpcb.nic:.in

The industry CtlII apply for RetI~l/&:pansion o/Consent on liteSite WWWJkocmms.flic.in directly
Pagd
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Government of Jammu & Kashmir
OFFICE OF THEADD'ITIONAl DISTR'CT MAGISTRATE RAJ(QURI

Tel: 01962-262244 , Fax:()1962-262481

(NO OBJEcnON CERTIFICATE)

V'ifi8fCY.;lS, MIS g~ Stone Crusher function at VUkage Saranao Tehsil &
DisJnct Rajoun applied before t.t'Usoffice for Qram,of penniss10n for operation of existing
stone C:'Jsher dated 15-07-2016, Tehsfdar Rajwri reported that the tand beefing
Khasra nc::S?8 wherein the unit is existing is owned by Mr. Kiran Kumar Sharma who is
'the prop rietor of MIS Shanker Stone crusher at vilage Sar<1nOOTehsi! & District Rajouri •
011 th€ besrs of re,pen:of Tehsildar Rajouri, the unit holder ISpermitted to operate.

,
N~~-JCIDMRJA ~/7.,53/
ucHed.- ...Si"7 I <til' -~ I"v ./pl (YD~' ","=1' ~stt- .M~

(AbdulQa~) KAS
AdditiOnal Dtstrict MagislRrte

Rapuri



Govcrnmcnt of Jammu and Kashmir­
Department of Gcology and Mining ..' i

I;
i I
~~
IiifJPtt• IU.

i
i

FORi\:J-B
(See rule-S)

Standard Form for License for operating Minor M ncral based
Unit/Plan t/Crush er

Whereas M'S Shal1ker Stolle Crusher has applied for the License to operate
E\'istil1g Stol1e Crusher over an area of 12 I«(//ur/sin Khasra No. 678 of Village,
Sarll/WO Tehsi I & District, Rajollri for a period of 05 years under the provisions
or Jammu and Kashmir Minor Mineral Exploitation and processing Rules. 20) 7 and
has/have deposited an amount of Rs. 20.000/0-= (RlIpees TlI'en/l' Thousand 01711') as
application fcc.

License is hereby granted to MIS Shal1ker Stolle Crusher to operate the
1:.~\:bjtiJlgStolle Crusher in Village, Saralloo Tehsil & District, RlIjoliri during
period from 18.07.2018 to 17.06.2023 subject to NOC from Dy.Commissioner,
Permanent Registration from Ole concerned, Licensee shall procure raw material
from I.egaI Source and conditions given below:-
I. The licensee shall observe the provisions of Mines and Minerals (Development and
Regulation) ACI 1957, Forest (Conservation) Act 1980, Environment Protection Act 1986,
Jammu and Kashmir Water Resources (Regulation and Management) Act 20 10, J&K
SWIL' Fisheries Act, 1960 and the rules made thereunder.

"

2.Thc License is iss lied without prejudice to any other 13\1/applicable to Unit/Plant/area
from rime to time whether made by the Central or State Goverm ent: or any other
Competent Authority

No» I J1IMCC/DGM/Liccnse/18-19/J58/- Db
Dated- l1.07.20 I8

Scanned by CamScanner
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(b) Classification of the unit

3. Capital Investment verified

4, Y,lN of commissing of the unit

5. (aj Cnt::.:gory of unit as per general
dGlssificatlon approved by the Board

6. Products manufactured qty.
(Indicate consented quantity
TPDrrPM)

T. Location:

Distance of the propos~d site..from
following features (as per siting criteria)

v?'
(a) NationatHighway/State Highway

r (b) Distt/Other Roads

(c) . Muhicipal Lirnits
f',

(d) DisIt. Heaqquar:ters'
(.- ) ,:;1 ';._':i~,H1

(e) "Resittential f\rea/Abadi

i' (f) •ro~riSf COl11ple*,Resorts

.
,,'i G -.'

,r :~.LI:~'\..J "

H \~ ~\u,....\..j.<'y ~¥f'\.l
VI '.llrult.. ~, ..(1<1 lla"O i

6
1
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ProjectlAAA\;Ial ReportlUAElertaking submitted by.
Unit holder/CA8ftered-AeeoontantT
Certificate
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bargelMedium/Small
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,
~ "I \")"h) c-c-

•

"L" .
--7

._



;7- . i
I.

P~fk:~Py
~'n"\~~{?{

r~~~'·l
rooe~
p"py(!_~e~t

·~·s- J,b,~!'

(b) :ra~d:r~e:~mjn.p!e~~ri~ed.
I
I

(c) Impact on receiving ~nvironment·
water and air and corttmenis .
thereof
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(d) Area under plantation and NO. of
trees planted
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(e) Have any compla;nts been received.
If so, details thereof ari(l comm~Flt$

(f) Other information

Recommendations !-:-

(a) Whether consent may be~granted ;

Date

.' dS-{bL-/97

)f en

' .•.....\...~.........•......• '.'..;,.-_1

,

'~ ....-;". ~.' .. '\ .. • . ~"l~.
.Signature of Officer
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Government of Jammu and Kashmir CUT)

Directorate of Geology and MJning, Jammu
Sh. Sat Paul (IFS)
Regional Director
J&K PCC
Jammu.

No. ()!/fY)(C/()4hJ /IlLL DIYJO/!81 83C1 ..

----~-~-'.-.---..--

Subject: -
SubmiSSionof factual action taken report by the Joint Committee of
CPCB,JKPCCand District Magistrate, Rajouri to ascertain the extent
of non-compliances on alleged violation of environmental norms by
i) M/s Diamond Stone Crusher, VPQSaranoo Tehsll, District Rajouri
and ii) Mis Shankar Stone Crusher, VPO Saranoo, Tehsil, District
Rajouri, J&K. I J I c ~ ..- ':"\~ ~~J.2 '-1/ _2iJ2 /r<._ c,f·~J('11 ('(7 ~• .34 k/f'(l c..(/Z f):J Ii!ti 1(_<:A··· CI t; z._. t c _',(C ..LA...,... ' .. _

Dated: - oS- .11.2021

-1.,_

Yours faithfully,
/7

Sir,

This has reference to the above cited subject. In this context, a-copy
of factual information/report regarding the captioned subject as received
from JOint Director (J), Geology& Mining Department, Jammu vide-letter
No. JDJ/E-Auction/RajOuri/2019_20/1972dated 5.11.2021 is enclosed for
your kind information and necessary action.

Encl:- C{.~.Ieaves)

.~--.~--.------..- ..--- ...-...-



-------------_-- -- ----

UNION TERRITORYOFJAMMU & KASHMIR
OFFICEOF THE DISTRICT MINERAL OFFICER, Rajouri

(Geologyand Mining Department)

Regional Director,
Pollution Control Committee
Region Jammu

No.: DMO/R/S.Cr.2021-22/555 Date: 28.10.2021

Subject: Detail of Royalty paid by MIs. Shanker Stone Crusher Saranoo at
District Mineral Rajouri w.e.f. 2010.

Sir
As desired, kindly find enclosed the detail of Royalty received from M/s

Shanker Stone Crusher, Saranoo at District Mineral Rajouri w.e.f. 2010 to till date
as per record available in the office for your information please.

Yours faithfully

~w ~1(11'1'l..'
District Mineral Officer

Geology and Mining Department
Rajouri.

Copy to:
/irector Geology and Mining Department, J&K UT for Information please.



Royalty Received from MIs Shanker Stone Crusher, Saranoo w.e.f. 2010 to till
date at District Mineral Office Rajouri as per record.

2010-11,2011-12 & 2012-13
S.No. Month &Year Remarks

As per record District Mineral
Office Rajouri has not received
Royalty directly from the stone

April 2010 to March 2011 crushers as well as contractors.
The Royalty was directly
deposited to the Directorate
Office by the Royalty
Contractors. The revenue record
of the period available at
Directorate Office Jammu.

2013-14
S.N Month G.R. No. [Date I Amount Remarks
o.

April 2013 As per record District Mineral
May 2013 April 2013 to October 2013 Office Rajouri has not received
June 2013 Royalty directly from the stone
July 2013 crushers as well as contractors.
Aug. 2013 The Royalty was directly
Sept. 2013 deposited to the Directorate
Oct. 2013 Office by the Royalty

Contractors. The revenue record
of the period available at
Directorate Office Jammu.

Nov. 2013 1679275 124.11.2013 112960 Royalty received at District
Nov2013 1679280 129.11.2013 19600 mineral office Rajouri
Jan 2014 As per record District Mineral
Feb 2014 Office Rajouri has not received
March 2014 Royalty directly from the stone

crushers as well as contractors.
The Royalty was directly
deposited to the Directorate
Office by the Royalty
Contractors. The revenue record
of the period available at
Directorate Office Jammu.



2;014-15
S. Month G.R. No. Date Amount Remarks
No.
1 April 2014 As per record District Mineral
2 May 2014 Office Rajouri has not received

Royalty directly from the stone
crushers as well as contractors.
The Royalty was directly
deposited to the Directorate
Office by the Royalty
Contractors. The revenue record
of the period available at
Directorate Office Jammu.

;3 June 2014 4220526 30.06.2014 25120
4 July 2014 4220543 31.07.2014 24160
5 Aug 2014 -- -- -- Royalty received at District
6 Sept 2014 4220568 16.10.2014 24000 mineral office Rajouri
7 Oct 2014 4220577 18.10.2014 23280
8 Nov 2014 4220591 28.11.2014 24160
9 Dec 2014 4736910 30.12.2014 25120
10 Jan 2015 4736934 31.01.2015 24800
11 Feb 2015 4736953 27.02.2015 24800
12 Mar 2015 4736988 30.03.2015 25120

2015-16
S. Month G.R. No. Date Amount Remarks
No.
1 April 2015 4725402 30.04.2015 24800
2 May 2015 4725425 30.05.2015 24960
3 June 2015 4725452 29.06.2015 24960 Royalty received at District
4 July 2015 4725484 31.07.2015 24960 mineral office Rajouri
5 Aug 2015 4225006 28.08.2015 25008
6 Sept 2015 -- -- --
7 Oct 2015 4225067 28.10.2015 25008
8 Nov 2015 4225084 30.11.2018 25008
9 Dec 2015 4492216 30.12.2015 25008
10 Jan 2016 4492275 04.02.2016 37500
11 Feb 2016 4492229 29.02.2016 37500
12 Mar 2016 4246914 30.03.2016 37500



2016-17
S.No. Month G.R. No. Date Amount Remarks
1 April 2016 4246980 30.04.2016 37500
2 May 2016 7977113 30.05.2016 37500
3 June 2016 7977148 328.06.2016 37500
4 July 2016 7977178 29.07.2016 37500 Royalty received at District
5 Aug 2016 4246522 30.08.2016 37500 Mineral Office Rajouri.
6 Sept 2016 -- -- --
7 Oct 2016 4246580 27.10.2016 37500
8 Nov 2016 7980820 17.12.2016 37500
9 Dec 2016 -- -- 37000
10 Jan 2017 7980855 01.02.2017 37500
11 Feb 2017 7980872 28.02.2017 35000
12 Mar 2017 7979311 30.03.2017 37000

2017-18
S.No. Month G.R. No. Date Amount Remarks
1 April 7979349 29.04.2017 37500 Royalty received at

2017 District Mineral Office
2 May 2017 7980404 08.06.2017 40000 Rajouri.
3 June 2017 7980420 30.06.2017 40000
4 July 2017 7980448 27.07.2017 40000
5 Aug 2017 7980496 29.08.2017 40000
6 Sept 2017 8506026 11.09.2017 40000
7 Oct 2017 8506424 31.10.2017 40000
8 Nov 2017 8506465 28.11.2017 40000
9 Dec 2017 No record available at
10 Jan 2017 DMO office.
11 Feb. 2018 7979959 02.02.2018 20000 Royalty received at

District Mineral Office
Rajouri.

12 Mar 2018 As per record, an amount
of 760500.00 has been
received from Sh. Rakesh
Choudhary Royalty
Contractor as Royalty.



2018-2019
S.No. Month G.R. No. I Date I Amount Remarks

1. Apri12018 During the period 23 no. of
2. May 2018 Minor Mineral Blocks in District
3. June 2018 Rajouri were remained auction
4. July 2018 April 2018 to March 2019 to Sh Rakesh Choudhary Sh.
5. Aug 2018 Koula Ram including the blocks
6. Sept. 2018 situated in Saranoo area. As per
7. Oct. 2018 record the Royalty contractors
8. Nov 2018 paid Royalty to Department. Mis
9. Dec 2018 Shanker Stone Crusher, Sananoo
10. Jan 20219 submitted the bank certificate

11. Feb. 2019 that an amount of 6753711- has

12. Mar. 2019 been transferred to Sh Rakesh
Kumar Choudhary during the
year 2018-19 and 2019-20 for
clearance of Royalty (copy
enclosed).

2019-20
S.No. Month

1. April 2019
2. May 2019
3. June 2019
4. July 2019
5. Aug 2019
6. Sept. 2019
7. Oct. 2019
8. Nov 2019
9. Dec 2019
10. Jan 2020
11. Feb. 2020
12. Mar. 2020

G.R. No. I Date I Amount Remarks

2020-21
S.No. Month

April 2020
to March
2021

G.R. No. I Date I Amount
During the period an amount of Rs.
4791625.00 has been realized by
imposing penalties on 266 No of
violators.

Remarks
The Mining activities were
remained suspended In the
District for want of
Environmental Clearance of
the Minor Mineral blocks.
Whereas in adjoining districts
of Rajouris viz! Reasi and
Jammu some blocks start
operation w.e.f. Jan 2021.



2021-22
S.No. Month G.R.No. IDate I Amount Remarks

April 20 During the current till date Rs. Mining ...year activities were
21 to 5444072.00 has been realized from 104 no. remained suspended in the
October of violator involved in illegal extraction, District for want of
2021 transportation and storage of minor Environmental Clearance of

minerals by seizures and imposing the Minor Mineral blocks.
penalties. The owner of the stone crusher Whereas m adjoining
also submitted detail of challan issued from districts of Rajouri viz}
different Minor Mineral Blocks of Jammu Reasi and Jammu some
(Minor Mineral Block No. 5/2, 5/3 and 5/4) blocks start operation w.e.f.
and Reasi districts (Block No. 27), issued in Jan 2021. However in
favour of MIs Shanker Stone Crusher September 2021 some
against the material supplied (copies blocks of District Rajouri
enclosed), the office record of the same is also allowed for operation
available at District Mineral Office Jammu. after Environmental

Clearance.

District Mineral Officer Rajouri
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HIGH COUI~TOF .JAMMU & KASHMIR ANI) LAf)AKH
AT JAMMU

WP(C) No. 1795/202.
eM No. 6829/2021

Mis Diamond Slone Crusher Sarnoo, Rajouri ..... Petitioner
Through :- Mr. Abhinav Sharma, Sr. Advocate with

Mr. Dilawar Khan, Advocate.

Vis

...Respondenus)
Through:- Mr. F.A Natnoo, AAG for R-I & 5

Coram: HON'BLE l\<1R.JUSTICE SANJEEV KUMA It, JUDGE

UTofl&K

ORDER

The petitioner is aggrieved of the impugned order bearing No.

DCRJJCl2021-2211501 dated 21.08.2021, whereby the petitioner has been

imposed a penalty of Rs. 7 Crores on the allegation that the petitioner bas

indulged in illegal mining and use of. unauthorized heavy machinery. The

impugned order has been assailed inter-alia on the ground that before imposing

a heavy penalty of Rs. 7 Crores to the petitioner for alleged illegal mining, the

petitioner was never put on notice or given an opportunity of being heard. It is

contended by learned senior counsel for the petitioner that the District

Magistrate has construed the order of National Green Tribunal dated

30.062021 passed in OA No. 137/2021 as a direction to the Committee headed

by the District Magistrate to take action against the petitioner even dehors law.

He contends that perhaps the District Magistrate is of the view that in view of

the directions of the National Green Tribunal, the petitioner is not even required

to be heard in the matter before imposing penalty/compensation.



2 WP(C) No. '795/202J

Heard Mr. Abhinav Sharma, learned senior counsel for the petitioner

and perused the record.

Issue notice. Mr. F.A Natnoo, learned AAG waives notice on behalf of

respondent Nos. 1 and 5. Notice shall now go to respondent Nos. 2 to 4,

returnable within four weeks.

Requisites lor service within two weeks.

List on 27.10.2021.

Meanwhile, subject to objections from the other side and till next dale

of hearing, the order impugned shall remain in abeyance.

JAMMU:
02.09.2021
Tarun

(Sanjeev Kumar)
Judge

TARUN KI.IMAA GUPTA
2021.09.0) 14:38
lllUI!1t to the IltculllCY IIIId
lntl!'Jrlty (lr tIlI$ doctlment
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Application No. 137/2021

Arti Sharma [Sarpanch]. State of Jammu and Kashmir
& Others

,•••••Applicant ••••Respondents

IN THE MATTER OF:-

From PageS.No Documents

01-091 Compliance Report

2 Annexure - Rl ICopy of letter No. 10-18
1243/MCC/OGM/DMO/IO/1777-80 dated 03.07.2021

3 Annexure - R2 (Copy of Letter No DMO/RjSl 19-21
Cr/2021-22/214 dated 14.07.2021

4 AnnCA'UI'C - R3 (Copy of Letter No. IDR/1161-67 22
dated 24.07.2021)

5 Annexure - R4 (Copy of Letter No. 23-24
DMO/R/Mis/2021-22/313 dated 21.08.2021

6. Annexure - R5 (Receipt for depositing penalty 25
amount of Rs. 5.50000/- Receipt No. A-3619239
dated 20.07.2021

7 Copy of notice No. DCR/JC/2021-22/1501 dated 26 - ~:,. •
21.08.2021

Place: Jammu
Date: _,_.2020

jwering Respondent
a~~ ~

»>:



------- -------------
(J)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(By Video Conferencing)

Original Application No. 137/2021

••••..AppZicant

V/S State ofJammu and Kashmir
& Others

••••Respondents

Arti Sharma (Sarpanch).

IN THE MATTER OF:-

SUBMISSION OF ACTION TAKEN
/COMPLUlliCE REPORT ON BEHLAF
OF DISTRICT MAGISTRATE,RAJouru.

MAY IT PLEASE YOUR LORDSHIPS;

The District Magistrate, Rajouri most respectfully submits
as under.-

A)That this Hon'ble Tribunal in Original Application No.

137/2021 titled Arti Sharma (Sarpanch) V/s State of
Jammu and Kashmir & others vide order dated

30.06.2021 in the above titled Original Application has

passed directions, the. operative part of which is

reproduced as under:
" Accordingly,' we direct a joint
Committee of CPCB,State PCB and District
Magistrate, Rajourl to look into the above
grievances and ascertain the extent of non-

compliance.

Based on such verification, the

statutory regulators may take action to
prevent further damage to the environment
and assess and recover compensation for the
past violations. The compensation may cover
not only the cost of mined material but also



the cost of restoration and ecological services
forgone forever, with element of deterrence.
The guidelines laid down by the cpCB in this
regard may be followed. The cscs and state
PCBwill be the Nodal Agency for coordination
and compliance. Factual and action taken
report in the matter may be furnished to the
Tribunal before the next date bye-mail at
Judicial-ngt@'gov.inpreferably in the fortfl of
searchable PDF/OCRSuppoort PDFand not in
the form oj image PDF with a coy to the
operators oj stone crushers for their response,
if any. The Report may inter aUa indicate the
status oj compliance of sitting guidelines for
Crushers, CTEgranted by PCB, consistency of
the license granted with the District Survey
Report and Replenishment studies, the extent

of boulders.
List Jar further consideration on

10.11.2021

.A copy of the order be forwarded to the CPCB,

\

state PCBand District Magistrate, Rajouri by

e-mailfor compliance."

\)~B)That after the receipt of Orders from the Hon'ble NGT,

this office immediately on 02.07.2021 issued notice to

convene a meeting of all concem~d like Divisional

Officer pollution Control Board, Rajouri, Additional

Superintendent of Police, Rajouri, Tehsildar Rajouri,

Rep. of Central Pollution Control Board and on the

same day the District Mineral Off Rai .' dicer goun lSSue

notice to MIS Diamond Ston C l..;Pe rusher, Partne!SJU
concerned of Zaheer Cho db •r:llage. U axy & Others yJU



@
Saranoo, Tehsil & District Rajouri for extraction of

2000 Mtr RBM (Nallah Muck) clandestinely and

illegally from the Saranoo area and it was observed by
the District Mineral Officer that machines /vehicles of

the said stone crushers were found indulged in
extraction of minor minerals at Kallar/ Saranoo area.

The DMO accordingly asked the owner the stone

crusher to deposit Rs. 5,50000/- along with income tax

applicable under rules. The petitioner (Applicant Arti
Sharma) also filed an application that the aides of

mining mafia are posing threats to her for highlighting

the issue of illegal mining which also came for
discussion on 03.07.2021 wherein the police was asked
to look into the issue and ensure that the applicant
feels secure and the petitioner was also heard
personally in the said meeting by the District
Magistrate. Accordingly it was decided that on 06th July
2021 the site shall be inspected in presence of all

concerned.
C)The Director Geology and

1243/MCC/DMO/ 10/1777 -80

Mining vide No.

dated 03.07.2021

submitted one report of mining activities in the area

dated 15.06.2021 after receipt of communication of

DMO Rajouri on 02.07.2021. This was not .understood

as what the department of Geology and Mining

intended to convey to this office on 03.07.2021 after

the receipt of Orders from the Hon'ble NGT (Copy

enclosed and marked as Annexure Rl).

D)However the Executive Engineer Irrigation and Flood

Control Department, Rajouri was also asked vide this

office No. DCR/2020·21/Rel/89 dated 10.07.2020 to
furnish a detailed report.



E)The petitioner Ms. Arti Sharma also submitted another
representation on 12.07.2021. The area was visited by

undersigned personally thrice alongwith concerned
police officers, District Mineral Officer, Rajouri and

representatives of Panchayat. The existing position on

site was photographed and Video graphed as an
evidence and District Mineral Officer, Rajouri vide his
No. DMOjRjStCr/2020-21j214 dated 14.07.2021
submitted the videos and photographs to the office of
District Magistrate (Copy Enclosed and marked as

Annexure R2).
F)The Executive Engineer Jal Shakti Department vide No.

IDRj1161-67 Dated 24.07.2021 also reported that
from Darhali Na11ahto Sukhtao Nallah upto Chingus
there is diversion of flow by way of extraction of RBM
and Ditches upto 60 meters have been found. He
further stated that the crusher owner are using heavy

machinery for extraction, the mass level extraction has

effected the command crop area and water supply. The

officer has recommended action against the crusher

owners (Copyenclosed and marked as Annexure R3).

G) On 09.07.2021, The member secretary JKPCC,
Jammu vide No. JKPCC/NGT j 112/2021/305-309
dated 09.07.2021 sent a communication to this office

among Regional Director PCC, Jammu and CPCB and

Sought report by 25.08.2021. The officer further,

suggested to opt District .Mineral Officer, Rajouri for

compliance on the following issues.

1. Illegal Mining done along Tawi River using heavy

machinery.

ii, Consistency of license granted by Geology and
Mining Department and District Survey Report,



and Replenishment studies, the extent

of boulders.
That the public of Panchayat Badhoon-A also separately
filed another complaintwherein it has been stated that
illegal mining is taking place at Khandli and SaranoO
river conference point due to which' Dug well sources
have badly been effectedand public is suffering.

1) That howeveron, 21-08-2021 despite the orders from the
Han'ble National Green Tribunal Mis Diamond Stone
Crusher and M/s Shanker Stone Crusher were found
involvedin mining wherein JCB Machinesbelonging to
MIs Diamond Stone Crusher were seized by District
Mineral officer from the site and further there were
reports of illegalmining. On 21st August 2021 another
machine was seized and this machine belonged to the
Diamond Crusher. The District Mineral Officerreported
that the owner of the machine is not mending his ways

(copyenclosed as AnnexureR4).
J) That in view of the reporting this office vide No.

DCR/JC/2021~22/1501 dated 21.08.2021 issued notice
immediately to Diamond Stone Crusher who was
violating orders and using heavy machinery for mining
in river Sukhto near Sranoo.Hewas served a notice vide
No.DCR/JC/2021~22/1501 dated 21.08.2021 directing

.> to deposit rupees 7 Crore as fine and also show cause
by attending either personally or through counsel on
24.08.2021 at 11 am and the notice was served upon
him. However, he was represented by Advocate Zaheer

Chaudhary on 24.08.2021 who contested for deposit of

penalty and submitted papers claiming that the owner
of Diamond Stone Crusher has already paid
Rs. 5,50000/- as penalty to the authorized contractors
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w.c.f 2010 till date (copy enclosed and marked as
Annexure 1\5).

He was again served notice vide No. DMR/JC/2021 ..

22/1689 elated 08.09.2021.

TIU\t however the Diamond Stone Crusher filed WP(C)~

eM No. 6829/2021 titled Mis Diamond Stone Crusher

Saranoc, Rajouri Vis U." of Jammu and Kashmir and

others before the Hon'ble High Court of Jammu and
Kashmir. The Hon'ble High Court vide order dated

02.09.2021 has ordered as under.-
The petitioner is aggrieved of the impugned order
bearing No. DCR/JC/2021.22/1S01, dated
21.08 .•2021, wl1ereby the petitioner has been
imposed a penalty of Rs. 7 Croreson the allegation
that the petitioner has indulged in illegal mining
and use of unauthorized heavy machinery. The
impugned order has been assailed inter·alia on the
ground that before imposing a heavy penalty of Rs.
7 Crores to the petitioner for alleged illegal mining,
the petitioner was never put on notice or given an
opportunity of being heard. It is contended by

learned senior counsel for the petitioner that the
District Magistrate has construed the order oj the
National Green Tribunal dated 30.06.2021 passed
in OANo. 137/2021 as a direction to the committee
headed by District Magistrate to take action
against the petitioner even dehors law. He contends
that perhaps the District Magistrate is oJ the view
that in view of the directions oj the National Green
Tribunal, The petitioner is not even required to be
heard in the matter before imposing
penalty/compensation .
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Heard Mr. Abllinav Sharma, learned senior counsel
for the petitioner and perused the record.
Issued notice. Mr. F.A Natnoo, learned AAG waives
notice on behalf of respondent Nos. land 5..Notice
shall now go to respondent Nos. 2 to 4, returnable

within four weeks.
Requisites Jor service within two weeks.

List on 27.l0.2021.
Meanwhile, subject to objections from the other side
and till next date of hearing, the order impugned

shall remain in abeyance.
Similarlyinspection of Shanker Stone Crusher was also
carried out personally by the undersigned and it was
found that the crusher is oflowcapacity as compared to
Diamond Crusher and in the intervening period no
machines were found extractingmaterial. It is pertinent
to mention here that this stone crusher is also. on the
same vicinity approximately half kilo meter from the
Diamond Stone Crusher. Both the Crushers i.e. MIs
Diamond Stone Crusher & Mis Shanker Stone Crusher
are located on the bank of Saktoiriver commonly known
ManawarTawi also and have been established on 2010

and 2009 respectively. The habitations of village

Saranoo and Badhoon are located nearby on the upper
side of Rajouri-Kalakote Road. The Dug well of Jal

Shakti Department is near the Riverwhere the Diamond
Stone Crusher exists. The petitioner and the other

inhabitants infact are claimingdamage to the dug well.
Shanker Stone Crusher has no bore well but the

Diamond Stone Crusher has one without any valid
permission being used for the crusher unit. The papers

related to environment clearance were not found frorn
both.



®
Main Observations

I. The river is a source of water availibity for many

habitations from Rajouri to Nowshera. It caters to the

irrigation Canals and recharge for the bore wells of Jal

Shakti Department. The illegal and the unscientific

mining has caused massive damage. It is found that in

village Saranoo and adjoining areas the water diversion

has taken place resulting into great damages to aquatic

life and bank of river by way of erosion, earth cutting
etc.

n. The both crusher units have produced some receipts
substantiating deposit of royalty to the department of
geology and mining and authorized contractors but the
damage found in the river is disproportionate and the
damage of natural ecosystem noticed.

III. The crushing of stones undoubtedly creates Air and

Noise Pollution as well. The equipments like dust

containment cum suppression system, water sprinklers,

settling tanks and some plantation exists in both the

crushers units. Both are around 100 meters from state

highway and roughly 4 km from Municipal limits of
.. J Rajouri.

~ IV. Besides serving a notice of 7 Crore by the District

Magistrate, the Department of Geology and Mining has

imposed the penalty of Rupees 5 Lac and 50 Thousand

in July 2021. Rupees 88750 in June 2021 and 102500

in July 2021 on Diamond Stone Crusher and Rupees
17500 on Shanker Stone Crusher on June 2021.

Recommendations for preventive and re~
measures
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The ecology of the river is apparcntly fragile and its needs

preservation and protection by all means otherwise it may

become extinct over a period of time
Only extraction of Minerals on. scientific lines to be
ensured by the Department of Geology and Mining from

the authorized/permissible blocks under close

supervision.
3) Other crushers also existing on the river Manawar (Saktoi)

bank are also required to be relocated to a new specifically
carved out stone crushing zone away from the river banks
and habitations so as to ensure supply of construction

materials.
4} The authorized blocks of mining need to be put under

surveillance by the department of Geologyand Mining by
fixing CCTV Cameras to monitor and supervise the

moments ofvehicles/trolleys in the mining blocks.
5) The concerned department of pollution Control Board,

Geology and Mining, Forests and Fisheries need to check

allMining Blocks frequently to ensure that the extraction

is done on scientific lines only.
6) All vehicles entering the mining blocks to have GPS

monitoring from the central office of District Mineral

Ofiicer at District Headquarter.
7) Technical assessment of the damages at the site as being

contested by the units.
Since the owner of Diamond Stone Crusher is contesting

the penalty imposed on technical grounds, the same

needs appraisal by technical experts to again reassess the

same before a final call.
Hence submitted for the kind peru of the Han 'hIe

Court.



Government of Jammu and Kashmir(UT)
Department of Geology and Mining, Jamm •

The Deputy Commissioner
Rajouri.

No. 1243/MCC/DGM/DMO/l0/1':f ';/?"l'0 Dated: -b .07.2021

SUbject:- Complaint regarding Illegal Mining activities and its impact
assessment on Dug Wells around Saranu area District,
Rajouri- Report thereof.

Sir, In reference to the subject cited above, kindly find enclosed
herewith a detailed Report on "Mining Activities and Its Impact assessment
on Dug Wells around Saranu area Dlstrictl Rajouri" submitted by the
Committee constituted for the purpose for favour of Information and
appropriate necessaryaction.

The District MineralOfficer, Rajouri has already been provided with
copy of said report vide Joint Director's communication No. JDJjReport/
Geologyj2018-19/608-610 dated 26.06.2021, for taking action against
those involved in Illegal Mining in the area and for ensuring that the
recommendations of the Committee are Implemented on ground in letter
and spirit.

you~t Ithfully

End:- ReportLLvs) 1• o("'\ .. tyl'V
• 0).,00''1'

~E~~(~~~~mu.
COP)! to :_ c:> t::>~2--o ~I:y.The Commissioner/Secretary to Govt;(Mlnlng Department) Civil

Secretariat, Jammuj Srlnagar for kind information.
2. The Joint Dlrector(J) Geology and MIning .Deptt; Jammu for

'rtTormatlonand necessaryaction.
The Dis~lct Mineral Officer, Geology and Mining Deptt; Rajoun for
nformation and necessaryaction. I

I I

! II

~.c II~..--== T
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GOVERNMENT OFJAMMU AND KASHMIR
GEOLOGY AND MINING DEPARTMENT JAMMU

WOIil\IS \\ORSHIP

REPORT ON 1\UNING ACTIVITIES AND ITS IMPACT ON DUG WELLS
AROUND SARANU AREA, DISTRICT RAJOURI

BY

Dr. RAJ KUMAR DEPUTY DIRECTOR (Ml & GW)
Dr. WINDER SINGHco-n

Dr.lSHY A DEVI G/A

JUNE. 2021.



I
I
/
I

....
."j

Introduction:

In pun-uunce to Joint Director Jammu Geology and Minins. office Order No,
I9IJDJlRcportlIS-IW3'JO_95 dated 08-06.2021, the learn visited the Saranu urea, District Rujmll'j
(Ill Hl-Oh-2021 III 11....<:.... Minin!! nctivjtic~ and it.. Im~lcl on water resources i.e Dug m:Us,
lfprings, etc, I<>catcd around Diamond Stone crusher in Samnu Panchyat, District Rnjouri •
During the visit the inhabitants nppti!Scd the team lhat the bed level of the l)cri)"lln Tnw; {Dhulodi
Nulla) has gone down due 10 excessive Milling due to \\hich dug wells nrc gelling dry und
depicting the WOller resourct.~. AromJingly. Ir:l\'enc~ were taken up und Reconnaissance survey
\\~aJ..runtJuclcd in Nowsilcra Taw! and Ikriyun Tn,,,j [Dhalod] nalla) Mound Diamond Stene
l'm:..hcr in Saranu Pancll:"'ll area.

Locution and Approach:

Th\! !.Iud) urc-a h IOCilh,'I.i in !Juulh\.'fll J)UJ1 uf Ihe R1uuuri Ui~ril.:t ut"'l~NU\\!:IohcmTuwi
aruund cOo(lrUirnlll:lJ N 33"18' 1&.2"&. 74°l')'16" E depicted in Survey of Iodin loposhcd Nu. 43
P/3 II ig. I). The l1tca under \tud~' i\ c:a.\ily npproochnblc by Jammu, Poonch Road and is nbout
I~u"Ill~ troru JUIIIIIlU.

Cllmate and Rainfall:

111~'\Clil1l1Jlc \.lIj\.~ fwm ~Ubll\)pintl in lhe ~uulhcm p.ut, Clll"I'rtl)Ull! Nuwl»llI:m,
SUII~k'rbIUli;md Knlal..otc to temper-lie: to the non hem pun comprising the: mountainuus oren of
1(~aUfi. 111ann:tl1l:mdi .:md Kotcf3.tl~ Tch~il$ of the: dislriCL The: subtropicul southem reyinn
tl'CI.'iW\ f\·t;lularmOllllooonnlin~ "hcrea! lhe n()(ll1cm pl1t1 is pnlllC 10Mlowfull uno cxpcrit.:ncc!io
\'\\.'\'",1\~.rninfilU. lhc .:t\-m~C' Mnu:ll nUnrall i~ II ~Omill und n\'(fat.~ tt.:mpcr~llurc ,,:uic!> from
7A~,ICHI1.'C(,,,hi us t(' 31.4 dc~ (, ..bl"~ "Illc mll).imuIU tainfnll in the: utc:u l!il r"~ivcd throUlth
l>\lULh\\Clot IIh'41s...lI.lO rJurint; lh" nmnlh of Jut" -Mph:ml)(r, 11M: rtainfllll during lht r(~ M Ihc
l\('ri(~1b :>I'k)rndicanJ :.c:mt~. The ,ChCf41 c1C\lIlion of the dh.trict is in the range: of 562-4800 m
n.m.s.1.

\

Ph~lsio~ntphy and l)nlinlolge~

Thc District is c~1air.ed b: mountainous tan~ trending NW-SE direction. deep
Il!lrn)\\ ,"allcy and t~ \~1IC) fiU deposits with gentle slo~. Pir.Panajal Range in the
Nonheaslcrn side f,lf the distriC1 separates it (rom the Kashmir ,·alley. 'fhc area is undulatory with
high peru..s amI dissected valleys. The land slopes an: steep and illmany piac(s estarpmc:nLS are
sl."\'n. !\t:~ior s,lt1f'C of the (emlln i...Ill\\'WS south .:snd ~uth"'CSt .. Structural hills belonsin;t 10

~tum-c and Siwalik GrouP$11rCmostly longitudinal with altitude \'iU)'ing between 700 m to 2200
m n.m.!S.L'I11c:1l1u\'i:lllcrt':lCe.sha\'C' been ob$m'cd along the: Nowshcra Ta\\i Rh'Cf.~~. ~

__./
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The urea is drained b~' 11 pcrcuniul ri\lcr.klu)\\il\,us~NQ.Wllb~rl(!Tnwiwhich is cunfluences
by \ arinlls $C(\.\0I1;11us well us pcrcnuiul nullas, The percnnlul lIulluslstrcums have feeble
disdmrgc throughou: the >'cnr hUI.d"rills.0ruitly;~nl4c)n,crcUlc bUYQPdue to occurrence of Jlu.sh
floods c~pcdall)'during Jl!lYtS~'ph:mhcr; A huge loud or hlliildcr£.4,pcbWcS~.~bn.nd~U('iiU~
hcil\glnl!l~nprlel.tuuring monsoon 11Critldund deposited III lower reaches. The area or study is
charnctcrizcd by lhe dendritic drainage pattern which is controlled by the nntttntlto!K,gmphy and
gl.,(llugicul suucturcs or the area,

Gcoloro'!

The Gcologlcnl set-up of the area under study worked out by the earller rcscarchcn;/
(jcllillgists is given I\Sunder:

Gruup l.ilholo~ A"o-Quurlcnlary l leterogeneous Clastic sediments Sub-recentto
comprising of'Sand. Sill. Clay, Recent,--,_.-

Lower Miocene toSiwulik Sandstone, CIIlYs. shu lc, h41uldcr/pcbblc
etc. Pleistocene

Murrces Red coloured Sand stone & Clay, Lower Miocene
UNCONFERMITY----- .... TIi"llcstoilC:-Shnic. Snndstonc. Phyllites and Precambrian toSuhuthu, Salkhala. Sirhan

j:onnuliolls (oilier Gneisses. Eocene
crystalline Metnrnorph ic)

The nlluvium col1lpriscs of. chlY'\,liUI •. pj;~BL~I&.£S12~t~.~;;!ng,~t<u~Jtt~~_~
Ih~ccnt,nge. !HwcJ)cCn.;.IIUlkl!tn,irt:l~tll~EUC~"The Siwalik Formatlon comprised of light grey.
medium to COllrsC gmined snnd:llonc bcsidi.'S, few cll.lystoncs hnvc also bccn~l~mSiN$\
The exposufCS llf Murrccs comprised of tine to medium gmillcd sandstone Ilnd purple shale. hard
unu cmnpllcl have also been ~'Cn. In the nonhero pun of the Rnj('luridistrict, lhe exposures of
crystalline rocks, P~lnjal Twp. Daila and Gambir Fonnations have also been reponed.

Obscn-utiuns:

Recolll13issancc survcy has been curried out on 10·06-2021 regarding extraction of minor
minerals and its imp;lct on Dug Wells localed around [)jllmoriiPStOfI~sb.el'ildri~the Sarnnu
Panchyat of district Rajouri wherein following observations were made:

I. During the Ree. survey it has lx.'en found that 1111dijgi}Y£lliP~~~~~bpR~

tV \. rh'cr,tc~r"ct:s of the Nowshern Tawi River as shown in Location map (Fil1-J&:2). The
r- V 0

I
I
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geomorphic River terraces have been fonncd".b:l ....d_c~i~ioll"'~Jlg,.;.g.P.wn."',utting~)' lhe

-----I
\

\
major streams.

2. Murree Group of rocks of late Eocene-Early Miocene age are exposed in the area of
study having disconformably.l"underlined by the rocks of Subathu -Formation in the

district. The ground water potential in Siwalik is moderate whereas poor in Monee
Formation. But alluvial deposits which are highly heterogeneous in nature possess a good
degree of primary porosity and permeability. Ground water occurs in the saturated pore

spaces of these alluvial sediments. These deposits possess a good degree of primary

porosity and permeability having sutflciem yield of ground water.

3. During the visit in the area, ft~hdYnruHBiJ.l;~£~YI\~iQJ11Qm~~1iJ1ol..Mine[al~)has also been
.!:Io.ticed in some parts of the Nowshera Tawi River about ,;t\.PM.~~a\vay from the
Diamond. Stone. crushers and about lO(hlSO,meteJ:S,_;~~!~Jsomthe ijU;~g@om$tlliotl

ns,showp.in field photographs (Fig.l &. 2). The VC District Mineral Officer apprised the
visiting team that the said extraction has been carried out in between O>-O&:'2021~toi07..'tk'
06-2021 and his office has immediately taken action against the violators under section

21(4) of,MM(D&-R),Ac(,and rules made their under vide his office se~ureMemo No.
DMOIRISeizurcJ21-22J95-96 dated OS..()6-2021and penalized to the tune of Rs.14,036.00
by Joint Director Office Jammu vide No MSJlReleaselll-2218045-46, Dated;

01106/2021.

-y:ig.;~r"'h miniDga.tivities iDN~.h.raTawiRIverDistrictRaj.un.
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4. The traverses were taken adjoining the MIS Diamond Slone. Crusher and in and around

Deriyan Tawl (Dhalodi Nalla), where one Dug welt and one bore well were found as
shown in figure 1, 3 & 4. The Dug Well on the left bank of the Ohalodi nalla bas been

constructed and was commissioned on IS-05-2021. It is pertinent to mention here that no
fresh extraction of Minor Minerals has been observed in Deriyan Tawl (Dhalodi nalla)
from Dhalodl to its confluence with Nowshera Tawi River. however fresh mining

activities has been observed in NowshernTawi.

5. During the reconnaissance survey, it has been observed that the new constructed Dug

Well is located on the left bank of Deriyan Tawi (Dhalodl nalla) and is situated at RL of
784 meters a.m.s.l as shown in (Fig. 3). The water table recorded is at 06 meters bgl and

RL of Dedyan Tawi (Dhalodi Nalla) bed is 782 meters. which reveals that water table is

04 meters below the nallah bed level and the said Nalla is influent and is recharging

source of this dug well and water is in unconfined condition.

tN Fig",03. Newly ,onstructed DugWell adjoing Deriyan Tawi (Dbalooi Dalla).Y·V . .
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6. lt has also been observed that there is 01 bore well (T/W) at an Rl. 791 meters in

Dcriyan Tnwi (Dhalodi Nalla) ncar Sarnnu Bridge 33 shown in figure 04 which has

sufficient discharge and yield >20,()()tI gallons of water in 2-2.5 hours,

Fig. 04. Bore Well in I)eriyan Tawl (DbalodiNalla) Dear Saranu Bridg~.

7. The Uft Jmg_ll~i9!t"~~!~t'1J9~~s9-~QP,;l:llcrJgfij)iU\k'OrNoWShcra~aWi"Ri,,eflU~bown1imil
the location map (Fig.1), where the river water is flowing adjacent to it and has
sufficient discharge (depth) for regular s\lpply to the Station and there is no 'immediate

effect of Mining on lift irrigationStation~

.pI

8. During the visit Sh. Rakesh Kumar and Mrs. Arti Sharma. concerned Sarpanch apprised
the learn that the bed level of the Oeriyan Tawi (Ohalodi Nalla) has gone 00\\1\ due to

excessive Mining in the said Nalla which is the main cause of the dryingfdepleting the
water resources in the surrounding areas. II was also intimated to the tealll that band
pump are also affected but as per visit no hand pump has been seen in the are. under
discussion. Further, it has ~n apprised to the team that there is a canal on the nab\ bank
of the Nowshera Tnwi the source ofirrigation to agricultural land over witiell paddy crops
was culuvatcd.li was further Ilpprised \hU1due to excessive mining the bed level of river
has lowered and it is not possible to divert water from Nowshcra Tawi to the said canal as
the Head work is nt higher than 'he now of water hllhe river. The canal also got danlaged
due 10,~ille Mining and the fanlletS arc unable 10 cullivllle paddy crops for Ih. IaSI

~. ~ .
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f.05-06 years. It is pertinent to mention here that the river has tendency to erode the rocks

as well us uny cngiuccriug structures like canal, embankment, road etc construcled adjoin
the banks. Further for the safeguarding of river bank.'ilgrounuwalcr structures, head
works/hydraulic works no extraction of Minor Minerals be allowed in contravention of

SRO-I05, Dated 31-03-2016, Water Resource Act 2010, Environmental Clearance and
Consent to operate from competent authorities.

Conclusions and Recommendations:

On the basis of Reconnaissance survey, it has been concluded thnt:
1. Fresh as well ~~;~15LM1!1i,Q~;,~mmqO!§h~Jx:cn,seenjn"tbe;Nowshem;Zrawi.
2. No fresh remanant of Mining has been seen along the newly constructed well in Deriyan

Tawi (Dhalodi nalla) at Sarano.
3. Water is flowing at higher altitude RL than the water level of the Dug Well.

4. As per records provided by District Mineral Officer, Rajouri. action lander rule against
illegal Mining has been taken place.

S. The extraction of Minor Mineral shall strictly be prohibited in Driri'yalll."FaWi&(DhaIOdi
oalla);uptq the confluence with Nowshera Tawi River for safeguarding and recharging of
Dug Wells in and around the adjoining areas.

6. The Check Dam of about one meter ~!=;ght be constructed across the Derlyan Tawi
(Dhalodi nalla) which will play sufficient role in recharge of the Dug Well.

7. The District Mineral Officer shall ensure that no extraction of Minor Mineral be under
J; ~-:"

taken in the proximity of nil irrigation station located on the lcfl bank Nowshera Tawi,

8. Action under rules be taken against the Y!QJA1Qi~.jn~oly~<.lt~.,.!h~!J.~J.WflipJh~'~:
Minor Minerals in the,Nowshera;J'awiRiver>::;].
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Date:-14 -01..~o~ J

sub:-Submission of videos and still photographs.

Sir,
As desired and directed during the inspection of stone crushers
of saranoo area on 11-07-2021, kindly find enclosed videos of
River Bed area in and around the three stone crushers along

with still photographs for your information.
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t lfl ollJOLI
District Mineral officer

Rajouri
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